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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

/ 

O.A. No.81 of 2006 

DATE OF DECISION 05.06.2008 

Sri Badal Chakraborty & others 
................................................................. Applicant! 

Mr. M.Chanda 
.................  ........................................... Advocate for the 

Applicant/s. 

- Versus- 

tJ.O.I. & Ors 
.................................................................. Respondent/s 

Mr.M.U.Ahmed, AddI.C.GS.0 
...............................................  ...................... 	Advocate for the 

Respondents 

CORAM 

THE HON'BLE ME.MANORANJAN MOHANTY, VICECHAIRMAN 
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be aUowed to see YaslNo 

the Judgment? 

Whether to be referred to the Reporter or not? 	 )esIN' 

Whether their Lordships wish to see the fair copy 



CENTRAL ADM1NISRA11VE JIUBUNAL, GUWAHATI BENCH 

Original Application No.81 of 2006 

Date of order: This the 5th  Day of June, 2008. 

HON'BLE MR.MANORANJAN MOHANIY, V!CE-CHAIItMAN 
HON1BLE MRJ(HUSHJRAM, ADMINISTRATIVE MEMBER 

Shri Badal Chakraborty 
Sf0 Jaganath Chakraborty 
P & T Quarter No.14, Block No.3 
Siddi Ashram 
P.O.Agartala-1 
Tripura 

Shn Pradeep Das 
S/O Late Dhirendra Das, 
P.O.Abhayanagar, 
Tripura West 

SriJutika  Lodh 
W/O Shri Shyamal Banik 
Agarlala Head PosL Office, 
P.O. Agartala-799001. 	 Applicants 

By Advocate Mr. M.Chanda, Mr.(iN.Chakraborty, Mr.S.Nath. 

(All the applicants are working as temporary status casual worker in the 
Head Post Office, Agartala) 

-Versus- 
The Union of India, 
Represented by the Secretary to the 
Government of India, 
Department of Post, 
Ministry of Communications, 
New Delhi 

The Director General 
Department of Posts 
DakBhawan, 
Samsad Marg, 
New Delhi-110001. 

Ihe Chief Postmaster General 
North Eastern Circle 
Shifiong- 1 

The Superintendent of Post Offices 
Agartala 
Tripura-899001 
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The Post Master, HSG-1. 
Head Post Office, 
Agartala,Tripura- 799001. 	 Respondents 

By Mr.M.UAhmed, AddLC.G.S.C. 

O.A81of2006 
ORDER (ORAL) 
05.06.2008 

MR.MOHANTY, V.C: 

Heard Mr. M. Chanda, learned counsel appearing for the 

Applicant and Mr. M. U. Ahmed, learned Addi. Standing Counsel 

appearing for the Respondent Department and perused the materials 

placed on record. 

Applicants, (casual labourers with temporary status) have 

approached this Tribunal for directions to the Respondents to absorb 

them on regular basis un regular establishment of the Respondent 

Organization. 

By filing the written statement, the Respondent Department 

disclosed that the matter, relating to grant of regularization, is pending 

with the Screening Committee for approval. 

Neither of the parties,at the hearings  are in a position to say as 

to what is the view of the Screening Committee with in the last three 

years. In the aforesaid premises, since it is the positive case of the 

Applicants that question of their absorption(on regular basis/in regular 

Establishment) is pending with the Screening Committee of the 

Respondent Department, this Original Application is hereby disposed of 

with directions to the Respondents to examine the entire matter and 

grant the relief to the Applicants; as due and admissible utherulec 
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and facts of the case; within a period of 120 days from the date of receipt 

of a copy of this order. 

5. 	Send copies of this order to each of the Applicants and to all the 

Respondents, in the addresses gwen in the OA and free copies of this 

order be also supplied to the learned counsel appearing for both parties. 

(KHUSFIIRAM) 	 (M.R.MOHANl'Y) 
ADMINISTRATiVE MEMBER 	 VICE-CHAIRMAN 

LM 



00 

[Fiein Court on. 

IN THE CENTRAL ALM1NISTRAT! 

GUWAIIAT1,  

O.A. No. 81/2006 

Sri. Badal Chakraborty & Oi. 
-Vs- 

Union of India & Ois. 

LIST OF DATES 

1985- 	Applicants were initially appointed as casual Iabpurcrs at Agartala 

Head Post Office, 

1989- 	All the applicants were granted temporary status in the year 1989 

under the relevant scheme issued by the Govt. of India. Thereafter 

they are working as temporary status Cr, T/ employees at Agartala 

Head. Post office. 

12.4.1991108.12.1992- 	Chief Post Master General, N. E. CircJe, Shillong 

communicated an office circular dated 12.4.1991 wherein it is stated 

that all the casual workers having temporary status are liable to be 

treated as temporary group 'D' employees with the date when they 

have completed 3 years of service and they are liable to be entitled 

service benefits in the Department of Posts. 
(Annexure-31 page- 21 1  

But when the circular dated 08.12.92 is very much in force 

the respondents U.O.i stopped deduction from. the general 

provident fund of the appliqmts and did not take any steps to 

regularise the services of applicants whereas regular Cr. "D" post 
as well as regular post of Cramin Dak Sevak are very much 

available at Agartala. 

i0.09.1993- Govt. of India, D.O.P.T, issued "Casual laboureres (Grant of 

temporary status and regularization scheme". 	- 
(Aimexure- 1, page-12) 
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26,07,2005- Chief Post Master General approved the proposal for 

absorption/reguiarisation of services of the applicants in the 

Divisional Office, Agartala but no action has been taken till date. 

(Annexure- 5, page- 24) 

July, 2005- GPF subscription! contribution, which was being normally 

deducted from the pay and allowances of the applicants have been 

stopped without assigning any reason. 

(Para- 4.4, Page 5 of the O.A) 

22.08.2005- Applicants submitted representations before the authorities for 

regularisation of their services in the existing Group '[Y vacancies 

but no action has been taken by the authorities till date. 

(Armexure- 2 series, page- 15) 

Applicants rely on the following decision: 

(1998) 5 SCC 301 Uinan India & Ors. -Vs- Subir Mukharjee & Ors. 

(2006) 3 5CC 297 Workmen of Bhurkunda Colliery of Central Coaffields Ltd. - 
7.  
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I.' 
/ 

	

CS, 11-T I P.;kLDNI5T 	
i NAL 

\
CH  

INAL APLEGAT' 

i •  a) Name of the 
çpliC3t 

b 	sp0 	
Union of India ? 

c) No, of ppiicant(5):— 

2 Is the application is th 
proP form- 

3 	hethe fl3me & desriPtbofl and 
3ddr55 of the 	

papers been oh  

furniSh in CaUse title ; 

bon dully si9fl 
Has the appliCat3Ofl 	

0nd v3t1 	
: Yas 

Have the copies duly sigfl 	: Yes 

Have suffiC1nt number of copies 
of the applicOtlOfl been filed 

ll the annUXUr parties ar imple3 
7, hethe 	

d 

hether English trofl5i0t0fl of 
	

jO the 	nguag 

Is the apPl°° 	
jn time 

i;. Has the 
Vak a l at m'M0m0 

of appcaruth0S 	
is filed 

ii. Is the 	
by 	Q/1For Rs; 

HS the appl 
3t1 00  is mait3fl3b 

Has the mpugfl 	
order origi° duly 3tt boG fi1 	: 

2 copie H as the ligibl 	
S 

of the anneXUr dully attest 	
filed 

Hs the IndOX of ducUrnents been fjlCd all 33ilab1e Yes 

HaS the reqUirI 
number of onvoloped b e3ring full 

3ddres5 of the 

pond3flt5 been filed 

HaS the dQcl3ratbon s rei 
	by item 17 of the form 

YcS/ 

Whether the rolief ught fr 
anNe5 out of the 

5inglQ : 

l. hethe the intanim rohief i 2raY?d for : 

	

2. In 	
of ond0n3tiOfl of delay is 1ld 

is jt supPOrt 

I1etheT this as 	
afl be heard by 

Any other po int 

ReSUlt 
of the SerUti with 	

tial of th? 	
rk the ctttflY cle  

is in order 

fl 1' j 

q 



•G.ØXILi .M 	istit1\ 

-4PR2 

IN THE CENTRAL AD,  

GUWAHATI BENCH: GUWAHATI 	'.• 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No. 	 /2006. 

Sri. Badal Cbakraborty & Ors. 
-Vs-- 

Union of India & Ors. 

LIST OF DATES A&E) SYNOPSIS OF THE AFPLICATIQN 

1929- 	All the applicants engaged as casual workers prior to 1989 in the 

Head Post Office, Agartala. They were granted temporary status in 

the year 1989 under the relevant scheme issued by the Govt. of 

India. Annexun-1. 

22.08.2005- All the applicants submitted detailed representations for, non-

consideration of their regularisation of services till chiLe in the 

• 	 available vacant group "11' posts but to no result. 

Annexure-2 series. 

08.12.1992, 12.4.1991- 	Chief Post M4ster General, N. E. Circle, Sitillong 

communicated a office circular wherein it is stated that all the 
A 

casual workers having temporary status are liable to be treated as I 

temt)t).rr group 	u;vees With tile date when they bnve 

complted 3vearsof , ndlley_are liable to be eiied 

cehe..th Dpartment of Posts. Fut when the said 

cfrc-aiar is very much in force the respolidents U.OJ stoppecF 

dedtiction from the general provident fund and did not 'lake any 

steps to regiilarise the services of the Gr. "fl" employees whereas 

regular Gr. "D" post as well as regular post of GranTin Dak Sewak 

are very much available at Agartala. Annexure-3 

26.07.05, 26.0805- Chief Post Master General approved the prorvosall for 

iibsorphon/regularisation of the applicants in the Divisional Office, 



Agarta1a bui' although there is no sanctioned post of Gr. "IY' in the 

Departmental canteen at Agartala. Head Post office so they should 

be redeplo ed/reattached. The proposal of absorption/ 

regularisation has been approved way' back on 26;O&05 but no 

action has been taken till date. 

22.08.2005- Applicants submitted representations and repeatedly approached 

before the authorities for regularisation of their services in the 

existing Group 'IY vacancies but no action has been taken by the 

authorities till dte. 

Hence this Original Application. 

PRAYERS 

That the Hon'b!e Tribunal be pleased to direct the respondents to absorb 

the applicants on regular basis in the existing Group 'LY vacancies with 

retrospective effect at least from the date of completion of three year5 9  

temporary service from the date of conferment of temporary status to 

enable the applicants to derive pension and pensionery benefits and other 

service benefits in the event of retirement on superannuation. 

	

2. 	Costs of the applicatiort. 

	

• .3, 	Any other ieief(s) to which the qplic4nts are entitled a the, Hcn'ble 
Tribunal may deem fit. and proper. 

Interim Order prayed for. 

Dirring pendency of this application, the applicant prays for the following 

interim relief; - 

	

L 	That the Hon'ble Tribunal be pleased to observe that the pendency of the 

'Original Application shall not be a bar to grant the relief (s) as prayed for 

by the applicants. 
* ** ** ** * ** *** * 



A. 

	 4. 

IN THE CENTRAL ADMINIsTrtAmE TRIBUNAL 

GUWAHAT! BENCH: GUWAHATI 

(An Application under Section 19 of the AdministratiVe Tribunals Act, 198.5) 

Title of the case 	: 	0. A. No _ 	j200ö 

Shri Bath! Chakrahoity & Ors. 	Applicants. 

- Versus - 

Union of IndIa & Others: 	: 	Respondents. 

TNDEX 

SL. No. Ar.nexurc i'articaaars K 

OL Application 

02. ---- Verification -1 i- 

03. 1 Copy of the extract of the scheme of IZ- t,1 

temporarY status and regularisation. 

04. 2 (series) Copy 	of 	the 	representations 	dated .s 	2,0 
22.08.2005. 	 . 

05. 3 Copy of the letter dated 08.12.1992  
06. 4 Copy of the circular dated 12.04.1991.. 3 
07. 5 Copy 	of 	note 	for 	bsorption/ 

2. 	21 5 I 
regularisation. 

AO L (series, Copy 	of 	the 	relevant 	documents 
including pay slips.  

Filed by 

L)ate: 	 Advocate 

tLt 
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IN TIE CENTRAL ADMINISTRATIVE TRIBUNAL 	J 
GLJWAI-IATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1983) 

a A No. 	 /2006 

BETWEEN: 

I. 	Shri, Badal Chakraborty 

Sb- Jagannath Chakrabort 

P&T Quarter No.14 BlockNa3 

Siddi Ashram 

P.0 Agartala-1, 

Trinura.: 

Shri Prádèep Das 

S/s- Late Dhirendra Das, 

P0: Abhyamtgir;  

Tripura West. 

Sri Jutlka Lodh 

W,'o Shri Shranial Banik 

Agartala Head Post Office, 

P.0- gartaia- 799001. 

(All the applicants are working as Lemporan status ..asual or1fzer in the 

Head Post Office. Agartata.) 
• 	 pplicants 

• -AND- 

1. 	The Union of India, 

Represented by the Secretary to the 

Government of India, 
• 	Denartmnt of Post, I 

Ministry of Conimunications, 
New Delhi. 

-- 



• 	2. 	The Director General 

Department of Posts. 
Dak Bhawan, 
Smcad Marg, 
New Delbi-1I0001. 

The Chief.  Postmaster General 

North Eate±n Circlet 
Sliillong-L 

The Superintendent of Post Offices. 

Agartala; 
Tripura-79900L 

The Post Master. HSG- L 

- Head Post Office, 
Agartala 
Tripura- 79900L 

Respondents. 

DETAILS OF THE APPLICATION 

Paiticulars of order(s) against which this application is made. 

This application is made not against any particulai order but praying for a 

diretoñ upon the respondents to absorb the applicants on regular basis 

jJI L the eisUng Group 'tY vacancies with retrospective effect at leat from 

the date of completion of three years of temporary seivice from the date 

of conferment of temporary status, more so, in view of the circular dated 

124 1991, issued by the Directorate of Posts. New Delhi to enable the 

applicants to derive pension and pensionery benefits and Other service 

benefits in the event of retirement on superannuation. 

2. 	Turisdiction of the Tribunal. 

.-•--- 	-____..f -•- * 	- -•-I • ..-•--- 	 - --••-------•- 	 - 
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The applicants declare that the subject matter of this application is well 

within the  jurisdiction of this Hon'ble Tribunal. 

LimitatIon. 

The applicants further declare that this appiicition is filed within the 

period of limitation prescribed under Sectiort-21 of the Adniirdstrative 

Tribunals Act 1983. 

Facts of the Case. 

4.1 That the applicants are citizen of India and as such they are entitled to all 

the rights, protections and privileges as guaranteed under the 

Constitution of lndia 

4.2 That the applicants pray permission to moe this application jointly in a 

single application under Section 4 (5) (a) of the Central Administrative 

Tribunal (Procedure) Rides 1987 as thc reliefs sought for in this 

application by the applicants are common, therefore they. pray for 

granting leave to approach the Hon'ble Tribunal by a common 

appheation. 

43 That your humble applicants were initially engaged as casual workers 

prior to 1989 in the Head Post Office, Agartala and they were entrusted 

with different jobs of regular nature from time to time. However, the 

authority after• being found them suitable granted temporary status to all 

the three applicants in the year 199 itself under the relevant scheme 

issued by the Government of India. Department of Posts i.e Casual 

Labourers (Grant of Temporary Status and Regl.ilarization) Scheme, which 

was framed in compliance ot the direction of the Hon'ble Supreme Court, 

in consultation with the Minis.try of Law, Finance and Personnel and 

finally the Scheme was approved by the Hon'ble President of India. As 

per the Shcme casual labourers iho were in empknment as on 

Ret-4L, 
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29.11.1989 and have completed the requisite number of working days, are 

entified to grant of temporary status. Accordingly, after scrutiny of the 

service records of the applicants, the respondents found them eligible for 

grant of temporary status and accordingly temporary status have been 

confirmed to all the three applicants. 

A copv of the extract of the scheme of temporary 

status and regularisation is endosed and marked as 

Annexure-1 for perusal of the Hon'bk Tribunal. 

	

4.4 	That it is stated that all the applicants thereafter regularly working in the 

Department of Posts as temporarY status casual employee However,, no 

	

• 	steps were taken by the respondents, Union of India., for regularisation of 

the services of the applicants inspite of repeated approach of the 

• applicants.: The applicants axe working in the establishment of the 

respondents Union of India for more1hart 16 years and the Job entrusted 

to them is permanent in nature All the apphunts being highly aggrieved 

for non-con'iderauon of their regulariiation in serVice, they approached 

the Director General, Department of Posts Go eminent of Incha, New 

Delhi by subniittig detailed individual representations on 228.2005. In 

the said representations the individual applicants inter âlia stated that 

they have been working in Agartala Head Office since 1985 as full time 

casual worler and they were in continuous employment I since 1985 in: the 

Agartala Head Office and accordingly although they. have been conferred 

with tempqrary status and they are enjoying the facilities like CGLS. GPF 

medical aids, LTC all advances, Productivity,  linked Bonus., etc like regular 

Group '1)' employee of the Department of Post and the applicants are 

being treated as temporary Group 'U employees in all respects. The 

applicants specifically stated in their representation that they have not 

bten absorbed 1.111 date in the available vaeanL Group 'D' posts although 

they have completed reasonable length of continuous service over 14 

3 



V ears at the relevant point of thm. However, in the month of July 2005 

GPF subscription/contribution which was being normally deducted, from 

the pay and allowances of the applicants have been stopped all of a 

sudden without assigning any reason. The applicants further requested to 

absorb them on regular basis in the available Group '1)' Vacancies and 

they have given the. preference for absorption in the cadre of Gramin Dak 

Sewak in order to overcome the hardship. 

Copy.of the individual representation dated 22.8.2005 

are enclosed and marked as Annexure-2 Series. 

4.5 That the applicants further beg to say that the Chief Post Mastei General,' 

N.E. Circle,. Shillong.vide his letter bearing No. Staff/43-1/76/Corr dated 

8.12.1992 communicated the office circular letter No.45-95/87-SPB-I dated 

114.1991 wherein it has been decided that in ' compliance with the 

direction of the Hon'ble Supreme Court all the casual workers having 

temporary status are liable to be treated at per with temporary Group 'D' 

ethployees with effect from the date they have completed 3 years of 

service and those temporary ethployees are also ntitled to,srvice benefits 

admissible to temporary Group T)' employees of the Department of Posts. 

But surprisingly, when the said circular dated 12.4.1991 is very much in 

force the respondents Union of India stOpped' deduction of General 

Provident Fund from the pay and allowances of the applicants. Moreover, 

the respondent Union of India did not take any step. to règularise' the 

services, of the applicarts in Group 'D' categOry although they have 

completed more, than 16 years of service with temporary status in the 

Department of Posts. it is categorically submitted that reguiar Group 

post as well as reguiar post of Graniin L)ák Sewak are very much available 

at Agartala under the disposal of the respondents and as such there will 

be no difficulty to absorb the applicants on regular 'basis. 

c- 



Copy, of the letter dated 8.12i992 and the circuiui 

dated 12.4J991 are enclosed herewith and marked as 

Anneure' -3 and 4tspectively. 

46 That the applicants further beg to say that the matter of absorption/ 

reglarisatioii of the applicants in fact brought to the rLotce of the Chief 

Post Master Genera, N.E. Circle, while camp at Agartala. The Chief Post 

Master General in fact approved the proposal for absorption/ 

regularisatiori of the applicants in the Divisional Offices Agartala in file 

No. WF-9 (A.T) dated 26.7.2005 wherein it is observed b)T the Chief Post 

Master General that since 1198-98 all the three arn,iicants have been 

utilized in the departmental canteen against essential post. However, it is 

further noted by the Chief Post Master General, N.E. Circle that since 

there is no sanctioned post of Group 'lY in the above canteen, applicants 

should be redepioved/reattached to departmental canteen at Agartala 

Head Office. it Is further observed in the said official note that all the three 

temporary status Group 3 1Y employees have completed '240 days of 

continuous service prior to March 1990, therefore, in com,liance of the 

judgment of the Honble Supreme Court dated 29.11.1989 all the 

applicants should he absorheci/reguhirised as Group '1Y official at. the 

Agartala Division against existing vacancy. This proposal of 

absorptiort/reg'uiarisation has been approved way back on 26.8.2005 but 

surprisingly, till date no action has been inihated by the respondents to 

issue formal order of absorption/rcgularisation1 more so, when the Chief 

Post Master General, N.E. Circle categorically adnilited that there job is of 

bernianent nature, therefore, the' applicants have acquired a valuable and - 

legal right for regular absorption in the existing Group 'D' vacancies 

available in the Agartala Division, but to no result. The Hon'bie Tribunal 

may be pleased to direct the respondents to produce the We No. W.t-9 

('A.T) dated 26.7.2005 before the Hon'ble Tribunal at the time of hearing 

for proper.adjudication of the case.. 

4 
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Copy of proposal note of absopthin/re ularistioi d4ted 26M7G5 

is enclosed herewith for perusal of Hon'bie Tribunal as Annexun- 

47 That the applicants further beg to say that in view of their long tern$rary 

service under the respondents they have acquired a valuable legall right. 
for immediate absorption with retrospective effect since there is a specific 
circular issued by the Directorate, New Delhi on 114J991 wherein it has 
bec~n stated that they should be treated at per with temporary Group 'tY 
employees of the deparünent for all purposes and accordingly it would be 
evident from the documents enclosed as Annexure-4 Series that they have 
been treated for all purposes as regular Group 'F.)' employees since the 
respondents used: to paying them all allowances and also used to make 
deduction on account of .G13F. CGEGIS, PLL !'A, AO1 and fnAd. 
Therefore, there is no justification not to regularise the services of the 
applicants and in fact they are entitled to be treated as regular. Group D' 

employees immediately after three years temporary service from the date 
of conferment of temporary status. Due to non-regularisation of the 

services of the applicants they have been adversely affected in the matter. 

of pensionery benefits, since they are working in the depariment for the 

last more than 25 years. More so, in view of the fact that all the applicants. 

htve been initially engaged in the year 31985. Considering this aspect of the 
service prospect of the applicants the respondents are duty hound to 
absorb/ regularise the services of the applicants with immediate effect 

granting consequential benefits. 

A copy of the relevant documents including pay slips 

are enclosed and marked as Annexure- 6 (Series). 

48 That your applicants further beg to say that they have repeatedly 

approached the authorities., submitted representations on 22.08 .2005 but no 

action was initiated by the respondents for regular absorptionf 
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ruiarisition of the applicants, in such compelhuig circumstances, thiding 

no other alternatives the apphcants approaching the Hon bie Tribunal for 

passing an appropriate order directing the respondents to absorb the 

applicants with immediate effect with all consequential service benefits 

and the effect of regularisation/ absorption be granted at least from the 

date of completion of three years temporary service after conferment of 

temporary status. 
4' 

4.9 That this application is made bonafide and for the ends of justice. 

5.• Grounds for reikf(s) with l4povisions. 

5.1 	For that, the applicants have acquired a valuable and legal right for.' 

regular ..absor.ption/reguiarisaiion 

 

of their services in view their long 

temporary service (more than 25 years includirg the service rendered 

prior to grant of temporary status), more so, in view, of the circular dated 

12.4.1991 issued by the Diredorate of Posts, New Délhi. 

5.2 For that, the applicants have been serving with temporary statm fr nóre, 

than. 16 years and also in view of the fact that the job entrusted to the 

applicants are of permanent nature as such they are entitled 'to he 

absorbed on regular basis with all consequential benefits4 

5.3 	For that, Group 't)" vacancies are available in the Division. Office at 

Agarlaia andproposal for their regular absorption have been approved by 

the Chief Post Master General N.E. Orde, Shiflong on 26.8.2005' but no 

formal order of absorption has been issuçd inspite of' the approval of the 

proposal for absorptionby the chief Post Master General, N. E. Circle, 

Shillong. 	.' 

5.4 	For that, due In nonabsorption, the applicants adversely affected in the 

matter of pension and pensionerv benefits as well as in Lhe matter of 

retirement dues. As such they are eruiftied to be absorbed with 

It 
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retros 	Le. immediately after completion. of three years pective effect  

temporary service from the date of conferment of temporary status in the 
light of the drcular dated 12.4.1991. 

5,5 For that the applicants 'have submitted representation for absorption/ 
regtdansation of their services bit the same is still pencLng WIth the 
respondents without any favourable adidn. 

5.6 For that, the applicants are poor low paid teuiporary status Group 1D' 
employees and have been entrusted with perennial nature of works and 'as 

such they are entitled to be absorbed/ regularisect with inimedmte effect 

with all consequential benefitsin the light 'uf the relevant provision laid 

down in the:1989 scheme of temporary status and regularisaticn issued by 

the Leprtmnt of Posts Go"ernmert of hiciia in comphace with the 

Hon"bie Supreme Court's judgment. 
ii 

Details of remedies exhausted. 

That the applicants state that they have exhaustedall th remedies 

available to them and there is no other alternative and efficacious remedy 
than to ifie this application. 

MaLIen not p.tviotts1y (lied or pending with any other Cottd. 

The applicants furthe.r declare that' Ljj eY had not previàusly filed aiw 

application, Writ Petition or Suit before an' Court or any other authorthr' 

or any other Bench of the Tribunal regarding the subject matter, of this 

a1plicaliou nor any such applicatioti, Writ PetiUon or Suit is pettdiug 

before any of them. 

S. 	Relief(s) sought for 
Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordships he pleased to adniit this application, caB for "the 

'---'- '- 	' 
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records of the case and issue notice to the respondents to show cduse as to 
why the relief(s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 
that rniiy,  be shown, he pleased to grant the following relief(s): 

Si 	That the Hon'bie Tribunal he pleased to direct the respondents to absorb 

the applicants on regular basis in the existing Group '1)' vacancies with 

retTospective effect at least from the date of completkrn of three years' 

temporary service from the date of ccmferment of temporary sthtus to 

enable the applicants to derive pension and penstonery benetits and other 

service benefils in the event of retirement on superannuation. 

8.2 	Costs of the 4pplication. 

8.3 	Any other relief(s) to which  the  appli(:ants are entitled to as the Hon'ble 

Tribunal may deem fit and proper. 

Interim  

Duniig peiidency of this appiication. the applicant irays for the following 

interim relief: - 

9.1 That the Hon'ble Tribunal be pleased to observe that the pendency of the 

Original Applica Lion shall not be a bar to grant the relief(s) as prayed for 

by the applicants. 

 
This upplication is filed through Advocates. 

ii. 	Pa-diculars of the LPO 
1. P.O. No. 	'91 L. 

n) Date of issue 	: 	', ', c 
Issued from 	 p, c , 
favableat  

12. List of enclosures. 
As given in the index. 



VERIFICATION 

I. Shri Badal Chakraborty. SI o- Jagannath Chakraborty. aged 

about 38 years, resident of P&T Quarter No.14, Block No.3, Siddi Ashram, 

PO: Agartala-1 Tripura applicant No. I in the instant application duly 

authorized by the others to verify this Original Application do hereby 

verify that the statements made in Paragraph 1 to 4 and 6 to 12 are true to 

my knowledge and. those made in Paragraph 5 are true tomy legal advice 

and I have not suppressed any material fact 

And I sign this verification on this the ___ day of March 2006. 
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t1I.'? 	.. 	 . 	 . 	 . 	 .- 

	

rcgular estabhshn'e in m.i office establishment wIthout zy 	- 	If any cLeviaflan Ui this regam is coztxe.. rpocSibthP snould be fixed and 

fuJ'r reference to tn ErrwLovtnnt Exchange 	apprpTUtCdepflCflt10fl tak againSt th ocia1 concerned- 

	

(i 1) Cas.ni bbourcrs euiicd .n an omce.establishment direct, w- 	 - tGL,D.P &T.,OM 	 19S5 I 
: 	 OLt r'-ce o the Ei-n1ovren' Ecnnge should not be cond- 	' 

ered for appoinnt 	to reguLr estabiishrnetit urJsthey-t 	. • 	5. 	 casual 	 C posts 
iz  

.ji 	 thentsdves registered with the Employment E.change,render, üt 	. 	 T 	jn1ete ban on eicrne ofcasual wO±e1S for perfoflfliflg 
the date of such rezisnuon, a minimum or two vea.s COflflflUa2 	I 	 auncs of Grou C post and hen no apoent Of casual workers should 

•- 	: 	 service as casual hboir and re subsequently sponsored by the 	- 	i 	 fu 	forpeformin.ñ ofGrtxip 'C' posts. If any deviation 
in uisregardiscomminedtheathnisffatofficerinCh11einth 0f 

r 	• 	 of the Exchange (&e Paragraph 3 below for one fine re1axanon. 	 Joint Sccrery or equivaIZ will be held rponsible for th same 
- 	* 	

" 	2 A casual labourer may be tv en the beneflt of 2 yeatS continuais 	 Gi. 	M No 49O14I1&89-E (C). 	the 26th Fcliaiy 1990 

	

service as casual labourer if he has put in at least 240 days (206 days in the 	 ... ..: - - 	 - -- 	 - ---- 

	

I case of offices observing 5 days week) of service as a casual labourer wkd- 	 6. Payment of wages to unskilled casual workers in Archaeological 

- 	 - 	 I U12 broken pcods of service) dithng each of the o years of sce refcmcd 	 Suey of India  
to aove. It has been decided that the imskilled casual worker whose nature of 

- 	- 	 (GL SI 1 0 M. No. F. 9 (2i-EsL iSpi.ib&ticd Ihc -ith January. 196L 	 work is the same as that of thcre2uiar eiiiovees may be paid at the rae of 
-- 	

So. 	OULt 	i. d3Ud the ith FC'1Y. 1961; 	oiOb6-tL 	 .l 	 1130 of Rs. 750 pius DA for woik of S hours a day with effect from 7-6-1988. 	- 
- 	. 	 Dcccocr. 19o(,; So. 14/1.68-Esti. tC). 42c1 the 1.th Ecriarv. 19o9 and D.P. & A.L. O.M. 	 -.- 	 - 	 - 	L 

No. )l4/I.4Estt.(C). tbtcd 	O.öcr, 	. j 	
The guideuncs issued by nic Deparnt ot Personnel and Training nO 	be 

- - -- 	. 	 stncily observed- On a relerence ma toth. it has been cla.nfico as under- 

- 	- 	4. RcuIari.itaon of crs ice of casual worters, not recruited throz,h 	 (i) 	 waacs on reuiar uature of work should not 
• 	 } mphn ,nn1 1 xchange before 7 c 9X5 i,Croui) I) posh 	 be.engaged In case cast.ai workcrs base ocen engaged to do duties 

1 ft aCIt.CS of cas.ai iri.rs ' 	-c -t. Juzct 1  ii Group D 	 of reguthf TintUiC UICV SzisII have to be paid a toe minimum tuiie 

'osts in various hi:tistricsD .-n:ts. dc. 	hjcct 	c:riain conouon. 	 scale of pay plus DAor wotK of S hours a day. 

of tii -  ci CaI IlUtruC O5 SSL 0 ' this P-'_r rn ft One at these 	 (:1) The casual worcs are ouirea to be paid for the day on v.hich 

	

:t:cc is that'.c casual wozrr : cziricd hcu1i1 have bern recruieiJ 	. 	 they actually perform dnes. 
"C 1' U)lOTnCflt *,tnar 	oonorciifl by tic EmPlovnirlt 	 mi) If the casual worKCl is ca.icd Iort on a ho ivay he will riac to 

	

be n a basic ania esscltta nrd t on c'i ccruitmcnl t.noer inC 	 be paid for that cla 	In .ase this tiol day hapcD.s to be paid h&i 
Go 	'nt t ias rcpcatcdh Ire-i brourt aInc -totice of 'tie '.arous 	 day for the casual worker mat he will have to be alIo'. cd additional 

th 	ecttre-i oh cas..l '.orkc-rs shoula alas OC 	 wages for the duty fo tfla noUGa 
flI rmplovmcn 'cznar.ze. It has. owrvcr. .ome to inc noc 

- 	: 	of :s D aincnt that in ccruia cass these :nsuztions were conrraved 	 (iv) The practice of eng3gmg a casuai worker or. his weekly off day 
- '- 	 :asual workcrs were recruited ot.her.v,se than throutzh the 	

should be avoided. The cuestion of allowing paid weekly off to 

	

isranzc. Thouch these ocrsns mar have been cntinuin as casual -i- 	-: 	 casual workers th the otitcs following fjy days week work pat- 

	

- 	 en for ; numbcrof years. the-v are not cliiblc for rezularanporntment 	
tern is under cons raucc of 	t.cpartmeni ol Personnel and 

.r 	ers Ices mzis be ierrninazeo at' 	me ria tie- rerard to the fact that — 	 Training. 

- 	 u.. a crs tic ont to the .caic sec..on a .1w sos.. er and termination of 	 As or revision of rates in respect of skifled labour is concerned, the mat 

	

ther services will cause-undue harthhio to therri_ it has been decided, as aae 	 ten is being examined separately and ic orcers will be issued shortly. 

	

• -- -- 	 tL'ite r.easure. in consultation with the Director-GeneraL Emuiovrnent =d 	 G.1.. AreicuioC1I $cv of inca. OM. No. 7-1/86-A 	111, daicri the 15th 

	

irr.z. that casual workers rrceui:ee tielore tnc :ssuc of these instrucflS 	 958.J 
consio r-ci tar ree-ular ai' - e--'e1t w rou I) posLa in Ierns Oh C 

e-ena instructions, even if 	vere recruited ouer\viSC than throuzh .c 	- 	7' • 	 - 
-. 	 ovrne, E'cc'_nge provicec r 	a e a ree- ar anoi zr-cal en 	 - Scheme for Grant of Tempora" Status and Reguiarization of Casual 

- 	- 	- 	all atherrespects. 	 - 	 Workers 

2 Ii i orce atiair re ea cc .n.. no ..;ao -r' "h of staf onit 	 incs in ,ne matter c. reznunent of pesons on daily wage 

tie ria...e it' ,urt.re oO- e-'w-se - t' t -j-o..z' .rc E—'alovrne" scnar 	 aasis in Central Government oces Were ISst.ed Vice this Depat-irnent s 



-- 

- 

\1" —E :2::s MEV •.: 	1STnA'O\ 

O.. >'. 4O4 2- 	Orde.-  ,.ntier(l)obove). 
T a.alt 	': 	 i the iiz.'t of th aaaent of the CAT, 

on -2 93 	\\nt  Penuon 
ici by SE Rai Kaa acth:s . Ur.on of ladu and t.as been decided 

whio the ex,snn 	itr.e. cc  'tneci OM. dated -6-198S. may con- - 
nnu z  to 	!loWe 	e 	nt of 	orar: stari to the casual cnailoyces, 
v Ito are 	entV en:o 	2fl 2VC 	 OC VC2r o: COntinUOUS scrvtcc 	-j 
ir Central Goveramea: oEes otne: ilazi Deearnr.eat of Telecom, Posts and 
RaiiwaysnuybereulatedbytheSdtnensappcnded. - 	- 

Minisrr of Fetanc etc.. are reouested to bring the scheme to the no-
tice of 3ppointir.g authorities under their administrative control and ensure 
that recruitment of casul emolovees is done in accordance with the 
2uidelines contained in OM. dated 7-6-19SS. Cases of ncciccncc should be 
v:ecd scnouslv an.l :otuh: to ue nc::: cf ae;ropra:e authoriucs for 
:x:ttz p:cn'r: and s±e a.ttcn. 

AP?fNDIX 

l)cpari iiictt of Pci-ctnncl and Triiitnng, Casual l_abourcrs 
(Urarit of niperarv SaLUa and Rcar.zatiooi Schcmc 

'asu Labc:ors.i Grant of Tcrnoorarv 
............Govce'n of inca. :C93'. 

cno :n:o f:e 	c:Tc:: 	: 

ThI szhcrn: :s :-zabie to casai Labouers 	ioymcnt of the 
:rtoc F) 	n'tc'n: o: iovnez: of lr.± 	the:: Atiacicd and 

SrHa:e O:uiccc. en 	date of :se of these 	cra. 3: it shall not be 
zaItc to s vo: 	:n 	;av. ieaar'ent C't 	ZOrr.mUn.ICaUOrI 
't F) 	racnt uf?ost 	a:rezv 	u:u own 

i 'orr. s:,:: —.t:' 	czarS-  s:ats wod z'e Cowerred on all 
casinl hotr who are c'- -' . o.t art the date of tssr. of this OM and 
who have rrr.dcred a ccntttmaus servtze of at least one year. wiuich means that 
tnev must have been enzaoed for a oerod o1 least 240 days (2()6 days in the 
case of ofTlces observtr.c vs weL' 

C.:,  :e -n.or --: san.is 	cc v±out reference to 
tr.e cc 	v:lac:tt-: o: reaula: Crotn D rasts. 

	

Confe -n-tcn: of :erc--: 	en a :asl be .vnild not in- 
:nd :iante :n 	da::es n: :es'c-ns:ini:aee. The e'rcnt will be 

on da:y rotc; of 	on zee. zs:a. 	n-.a -  oe ce;t en an.-.ne'e within the 
unit 	mortal crle on 	basis of ava ac:iir:  

CASUAL, LkEOU - 	 241 

l 	Such casual labourers who añr torary siants will not, 
g -  on to the permErn: establishment unless they are 

sc uirieguinr selection process for Grtxzn 'D' posts. 

5.orar' sratuswould entitle the 	nd labourers to ute following emp 

• (i) -Wages at thy rs with refyzoe to tile ..4fljrn of the pay 
- scale for a corTespoCliflg regularClr D' official including DA, 

HRA and CCA. (Special Coznpm=xv Allowaaxx or Cocnaensatory 
(Cit)) Allowance or Composite- Hill Compensatory Allowance, 
etc., i.e, only one of th compedsa&oty allowanc, morc beneficial 
to th, can be taken into accoint for the pwposc of calcul.atmg 
their wanes.— Q.M. No.3 (2)195-E-U (B), dated the 15± January, 
1996. 
Beneilti of increments at the sarrxrate as applicable to a Group D' 
employee would be taken int& a.zm: for calculating pro ran 
wages for every one year of servica subject to ocfortr.anc: of duty. 
for at eas: 240 daYs (206 days in ad- a2tivc offices obscr\Ing 5 
days seek) in ibo year from th di': of confer t of temporary 
statua. 	' 

;;f Lve enutlerner.: wilt be or s bro rats basi.s at the rate of one day 
for eeev 10 days of work. Casuzi or any other krnd of leave. 
excee: roaternuty leave, will not be admssibie Thc will also be 
ailowec to carry forward the leave a: their credit on the:: reuiari-
cauon They will not be entitled to' the benefits of cnsnmerit of 
leave o'n :errmnat:on of service 'for any reason or on the:: cnning 

ca 
Mate-catty leave to lady casua4., labourers as adirnss±ie to reguiar 
Grour D eronloyees will be allowed. 
5O of the service rendered under t==POrZrY stt.ts would be 
counted for the ourpose of rcdr 	benefits añer th:tr rezu- 
ianzaoOtL 
•sf 	cring th 	years' cdnts vi:c af cccfrmer.t of 
tencav status. the casual la'P`oUr= would be treated on par with 
te•ca Group 'D' employees for the osc of coa:ribution in 
the General Provident Fund. and would also further be eizfbie for 
the e-ra: of Festival Advance,. Flood Ad'ance on the same condi-
dons as are appitcoble to teaperary Group 'D' ertoyeeS. pro-
vided y ftjsh two sureties frtm ocema: Covecament 
servants of the:: DerarnncnL 

Cot tev are reauiarized.. they would be endUed to 
Linked 3onusiAdJoe Bonus only a: the rates 	cab;' to casual 
labou.. 

fK 
(V 

- 	•.•f-. 
IL 
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ESTABL' S_--%'LNT AND ADMrN!STRflON 	 CASUAL LABOUR 	 '" 

	

r 	 6 No bt 	 above u 	admissTh!e to 	 gt oftempo 	to ti dady ted worke The c1arcj 

	

(0 	
2 1 LU 	1 	 _ Ho e er if any ad±tional benefits 	 for and thea reply have been indicated agamst each c1anficati 	s 

	

tI.s 	 Lr 	L ü ta..) ork s 	n nucria1 establishments in view  b1en  
0C  I 	' 	O1 dJ,Tt_t D'sp 	•.. . dlev ..h31I Coflunue to be admissible 	 -, 	C1articaeort sough 	 Rep' ) - I.i1 CSLJt l\LL S 	

; 

	

. 	
DCS:'Ue uret oi 	arYsz2rus, the seice: 	1 	 '. 	& anance of theTh.  ere;WjU.bnoh2.:S 

	

adrrt 	 'LI rcr fl 3 	i 	j 	, : a 	ofone month in wrrnng A 	 casualworkersshallconunueto 	
artenciaiiLL \\ I I  . 

	

- 

rn I 	 . 	
ii t3r_r 	also quit seice by givmg-a 	flen ': 	• 	

F 	s No 	CPWA-21 (i 	The 	s1 workeis  

	

j 	 of one 	i 	aces a e nouce pcnod will be payabLe on'y, for 	
or the same is to be confeent of ic"ip r 

	

we p 	 15 S 01 5'. ben Si 	'.a.ual V. 0' 	is erg ,ed 	
I 	marked in the attLodance continue to be casua or 

	

I 	
register and paid through Form 

	

I r 	ao o' 	D posrr—(i) Two out ofesery 	 No CPWA-29 as is done to the L S I 	ILL D c 	resperise OffiLCS V.herc the casual 	 case ofGroup D' employces on 

	

tcen 	 I LfS j'. 	 o - 	ii°ed up as per extant Reciient 	 Work charged Esni ard In 	_I 	th thc 	ct ors issued by Depaent of 	 2 Whether the casual orkc '.ho In Para 2 of D 

	

tO S 	 I cI JIL 	 rn a o 	sual '.'.orke With temPoca StaS 	 are cligibe for tempo y stars 	dated 10 9 199a 
I  

	

kca! F 	 Ii 	. u rL.,Lr ir0 p 1) staff r-t.c'-ed surplus for any reason '.vijJ have 	 with effeu from 1 9 199a are 	clearly indicated in 

	

or Jm fo 3soton against cs'infumre vacancies In case or tllit 	 entitled for any anr,m or are applicable W 1 th 

	

Nha L 	 : Casual .houirci 41 hose who :t1 to fuI1 the minimum qua1irion 	 - 	indrernent- with effect trum 	1.1-1993. There is, ilic It -ut. .'O 

	

in th 	 o 	 r 	a 	be tonsidcrcd only sgainsz thc 	 7 6 1989? 	 questIon of grunt ol 	c 

	

t 	 4 	i rc 	 I ti JItcraty 	a k ot n' nimum qua!iflcation 	 any worker in rc'. 	01 

	

Lua.,;o: ft' 	Id 

	

 tare 	 be allowed age relaxation equilcnt 	 pnor to 1-9-1993. IrI1 	 ILLC -J OIi nuously as casual labourer. 	 'Vhcthcr 	e casual workers No 

	

band 	 . I QI CY.4JI.4i.'t!I! 	cas:al 	cr with temporary status, no siibsti. shall be entitled for payment of  

	

 at is tW- -. 	 •. 	14 i lls piacc 	ii 	': -.4I:tcd as c wats not holding any post. Violation of 	 urazettd holidays also? 
C c 	r tT ous 	J attention of the appropriate 	 4 Whether Scrnce Books n 	u nis IS mucr o 	I 

	

eas 	-. 	 . 	 . 	
. 	 of casual workers to 	the IICu 0 ICCS CLI .............. )I1lcr)er,1'.'.-toci 'icascs — suitable disciplinary action against the 	

kmporar'v 	status 	is 	essential to open S1 

	

H 	 gnted are to be opened and if and they can regu.a.L 	L........ 

	

d!ffe 	
not how the benefit ol 	t of eended 	thout - 	. 	 10 In luture. the cuidtnnes as ccrzatncd ifl this Dcparncnr s OM, dated 	

- 	 aintil increments leave on pro 	Service Books, they may uu '..: if 
C 	

I - I )SS should be f011oV. ci sc i 	the matter of engagement of cual 	 basis at the rat of I day for they find that open 1b 	S 

	

nno 	1 	 \C4S in Cu.n ral Gose nnient 	
every 10 days as per the oroes 	Books is more convc un' LI 

	

1 	
is to be regulated" 	 maintain the recos r 1N y 41Ct of P 	r-1 	mtn;0 i'.ill have the power to make 	 can foUow this pztr II - 	 . 	

for the 	ke of• thiliomlIly i. is 	- - 

	

CR' 	 - mLIU or rC,.i an °ltne pro 	in the scheme that may be consid 	
advised that Sstcc n0,, 

	

ta 	
.. 	cssar t - UI L. 	o ...oe. 	

-  (c) 	 respe of such 	at da 	L Oth Sc, 	
. 	 ... 5. Whether there will be any No. 

change in opetion at ordrs ich - 	 - 	 ' 	
regarding payment of OTA to . (iartficatuons to O\I. nated 10-9-1993. rearding grant of temporary 	 the casual workers, consequent 

	

i ad ;j. 	 status and reuhariz.at,n of casual 'orkers 	 upon implementation 01 tne - 

	

 
at is 	 .\

.  	
-  	orders-   of gnt of temporary Ccrencs a  	•CICI\   ec  	anous field formations seeking  

 - lors 	 s u- 	e D.P.& Trg 	 status" in connection ith  



ig A. 

ii; lou ble Dii ector General, 	
)  1); 'Itnicilt of Post India, 	 , 

Bliawan, New Delhi-i 
GI  

Absorption on regular basis against the available Gr D vacant Posts 
Bepayment of iecovered so called overpayullenl of pioduclivily linked Bo 

•. Nan (l(.'(ltiCt ii Of GPF monthly subsc' 'on / conhi ibutioui lwiii tho pay of July 2005 

.taauiicd SiufMad 
I, 	C 1 M 	p00/paid employee of your department working as 

!huiupciary Status Gr D" at Agartala HPO most humbly beg to draw your kiiid attention on the 
otlowing few lines on the captioned subjects for rational and sympathetic consideration. 

That Sir, there is a controversary on my present status/cadre in the department as"Temporary Status 
Casual Labour"or "Temporary Group D". But according to me my present status/cadre is of a "Tem-
porary Group D" the matter is reconciled as under --------- 

That I was initially engaged as full time casual labourer at Agartala H.O. from 1985. 

That in presuance of the Honble Supreme Court judgement dtd 29/11/1 989 the department 
has introduced and implemented a scheme namely "Casual Labour (grant of temporary status and 
egutaraizahion)" and "RegularizaUon of Casual Labouress" vide no 45-95/87-SPB-1 dated 12-04-
1991 and No 66-9191-SPB-1 dated 30-11-1992 respectively, those where circulated to all Postal 
Divisions of N.E Circle vide Hon'ble Chief Postmaster General Shillong letters No. staff/43-1/76/corr 
dated 25.04.1991 and 08.12.1992 for information, guidence and necessary action. 

ThatI was in continuous employment as full time Casual labourer in the capacity of Gr:p-
Aaitaa H.O. from 1985 to 29-1i-1989aiid according to the said scheme I had been conler,edjth:.:. -

Temporary Status "w.e.f29-111989. 

B) That after rendering three years of continous service in newly acquired status i.e. "Tempoary 
Status" I had been treating at per with Temporary Gr D we.l.29-11-1989 vide said orders dated 12-
04-1991 and 30-11-1992. 

That ,according I had been enjoying the facilities/ benefits like leave counting of service for 
pentionary &retiral benefits, C.G.LS., G.P.F., madical aids, L.T.C. all advances,Productivity linked 
Bonus, etc as enjoyed by temporary Gr. D of the Department. 

That my present sta(us/ cadre thus undoubtedly is the status of" Temporary Gr D" in the 
depadmentwef2glllg8g and I supposed to enjoy and avail all the benefits mentioned in the pie 
para. 

That, engagement of casual labourer by the unit Heads/Division Heads(either lull time or part 
lime ) did not require to fulfil any precondition of creation and sanction of Gr. 0 post in the Division! 
Units as mentioned in the said schemes dated 12-04-1991 and 30-11-1992. 

That, therefore (here has been neither created and sanctioned any post of Cr. D in the 
l)ivision,nor I have been absorbed in the available vacant Gr. D post till date although a reasonable 
length of my continous service over 14 years as Gr. D from 29-11-1989 has been rotted. 

That, in no bonus payment order issued by the deperlment Irom time to time it was mentioned 
and even whispered that the temporary Cr. D employees of D.O.P. will be paid Adhoc bonus as 
applicable to casual labours including temporary status Casual Labourers 

That, all Temporary Gr. D prnptoyees of Agartala Postal Division have been drawing P.L.B.  
every year but I am paid only Adhoc Bonus being created at per with same status and simultane-
ously I have been recovering the so called over paymeu of P1 B. every mounlh which are most 
sui pulsing and above all leading to pecuniary hardship tokne to earn my hands to mouth 

V019 

TTMI 

(wa) 



-16--- 
Ii 'in 111Y pay of July 2005 nly GPF stibscrptron/ C:)i iti ,  ibiitioii anrounhing to Rs. 750/- was 

v'illioril inaki 19 mc know the reason Iliniuloic 

1 	very much clear from the forgoing paras that my present status is 'Temporary Group D" 
1989 and I Supposed to enjoy the benefits mentioned in the para E above like P.L.B. on 

ii 1 .rinim ceiling of eniolurnents of Rs. 2500/- to be absorbed.on regular basis in the available 
m(i GPF contribution as welt. But preferance are giving to the Grarnin Dak Sevaks. 

I .vuirlirnlly, I aqairi beg your kind personal intervention, allciilioii and sympathetic conside-w-
nuii of the entire episode depicated above and fervently request your good office to take all neces-
;:uuy ucneduai steps towards redressat of my grivences at your earliest convenience and to lessen 
nv euu hurry hardship bncj giving rPnIJlFrr flppoiiiiiient in Gr. 1) ca(re nnl othcr Icilitis of the Do-

I )iI I In uunt 

All early action and a line in acknowledging the recipt of this latter is enthsiastically solicited 
rind will highly be appreciated. 

Will u deep veneration. 

).-iied at Agartala 

the 22nd day of August 2005 

Yours faithfiliy 

(k4& L Q 
Temporary Group D 

Agartala H.O. 

1) 

 

The Hon'ble Minister of Communication, Govt. of India, New Delhi for kind information. He is 
(?arnestly requested to do the needful to do me favour. 

:) The Chief Post Master General NE Circle Shillong 793001, for kind information with request to 
mndress my grievences in my favour. 	 - 

The Dii ector of Postal Service, Agartala for kind information with request to have rational consid-
eration of the facts and do the favour. 

'I) The Post Master ( HSG 1) Agartata HO. for kind inforunalion and neoes2ry action being my 
I )rawing and Disbursing Officer: 



0111)10 Director Genera I, 	 ) Cl)  

! 0 l. 	Il101it 01 Post India, 	k -  
I llu.iwan, New Delhi-i 	 .,  

1. Atisoiplion on regular basis against the available Gr 0 vacant Posts. 	4.79 
. lepayment of recovered so called overpziyinent of productivily linked Bo 
. Nan deduc'n of GPF monthly subsc' QJJ / contribution from (he pay of July 2005. 

Iisleemed/Mad 	• 	OA 	)' 

'4j V  /, a poor paid employee of your department working as 
"temporary Status Gr 0 at Agartala HPO , most humbly beg to draw your kind attention on the 
Iollowhg few lines on the captioned subjects for rational and sympathetic consideration. 

That Sir, there is a coritroversary on my present status/cadre in the department as"Temporary Status 
Casual Labour"or 'Temporary Group D". But accorthng to me my present statusIcadre is of a "Tem-
porary Group D" the matter is reconciled as under--------- 

That I was initially engaged as lull time casual labourer at Agartala H.O. from 1985. 

That in presuance of the Hon'ble Supreme Court judgemen( dtd 29/11/1989 the department 
has introduced and implemented a scheme namely "Casual Labour (grant of temporary status and 
egularaization)" and "Regularization of Casual Labouress" vide no 45-95/87-SPB-1 dated 12-04-
1991 and No 66-9/91-SPB-1 dated 30-11-1992 respectively, those where circulated to all Postal 
Divisions of N.E Circle vide Hon'ble Chief Postmaster General Shillong letters No. staufl43-1/76/corr 
dated 25.04.1991 and 0B.12.1992 for information, guidence and necessary action. 

That,l was in continuous employment as full time Casual labourer in the capacity of Gr D:at.. 
Agartala H.O. from 1985 to 29-11-1969 and according to the said scheme I had been conferred with.. 

Temporary Status "w.e.f29-11-1 989. 	 S . .... 

That after rendering three years of continous service in newly acquired status I.e. "Temporary 
Status" I had been treating at per with Temporary Gr D w.e.f.29-11-1989 vide said orders dated 12-
04-1991 and 30-11-1992. 

That ,according I had been enjoying the facilities/ benefits like leave counting of service for 
pentionary &retiral benefits, C.G.I.S., G.P.F., madical aids, L.T.C. all advances,Productivity linked 
Bonus, etc as enjoyed by temporary Gr. 0 of the Department. 

That, my present status/ cadre thus undoubtedly is the status of" Temporary Gr Din the 
department w.e.l.29-11-1989 and I supposed to enjoy and avail all the benefits mentioned in the pre 
para. 

That, engagement of casual labourer by the unit Heads/Division Heads(either lull time or part 
time ) dd not require to fulfil any precondition of creation and sanction of Gr. D post in the Division! 
Units as mentioned in the said schemes dated 12-04-1991 and 30-11-1992. 

That, there(ore there has been neither created and sanctioned any post of Gr. 0 in the 
l)ivision,nor I have been absorbed in the available vacant Gr. D post tilt date although a reasonable 
length of my continous service over 14 years as Gr. D from 29-11-1989 has been rolled. 

That, in no bonus payment order issued by (he depertment from time to time it was mentioned 
and even whispered that the temporary Gr. D enloyees of D.O.P. will be paid Adhoc bonus as 
applicable to casual labours including temporary status Casual Labourers. 

.J) 	That, all Temporary Gr. 0 employees of Agartala Postal Division have been thawing P.L.O. 
every year but I am pad only Adhoc Bonus being created at per with same status and simultane-
ously 1 have been recovering the so called over piymed of P.L.B. every mounth which are rilost 
surprising and above all leading to pecuniary hardship toiie to earn my hands to mouth - 

Ye 



1 A 
ii. 	lioin my 11 iv of July 2005 my GRE subscription! Contribution amounting to Rs. 750/- was 
Hi. It \vilIi(ijl isikHrg nie know the reason therefore 

ii cai y imich clear from the forgoing paras that roy present status is Temporary Group D" 
I lO arid I supposed to enjoy the benetils inentioricd in the pain E above like P.L.O. on 

.ijnrurr ccilurq of emoluments of Rs. 2500/- to be absorbe(i on regular bas,s in the available 
i...amrd GPF contribution as well. But prefemance are giving to the Graniin Dak Sevaks. 

I vc,iihi ally, I aqnri beg your kind personal intervenliom m, alteriliori and sympathetic considema-
sn oi the entire episode depicated above and fervently request your good office to take all neces-

a. ry miniedmal steps towards redressal of my grivences at your earliestconvenience and to lessen 
iv port nary hardship beg giving regular appoinment in Gr. 1) cadre and other facilities of the De- 

Iment. 

All early action and a line in acknowledging the recipt of this latter is enthsiasticatly solicited 
and will highly be appreciated. 

\'Vill m deel) veneration. 

ned at Agartala 

lire 22nd day of August 2005 

Yours faithfilly 

r'V4k '*F 
Temporary Group D 

Acjartala H.O. 

;ol:my to- 

The Honble Minister of Communication, Govt. of India, New Delhi for kind information. He is 
earnestly requested to do the needful to do me favour. 

The Chief Post Master General NE Circle Shitlong 793001, for kind information with request to 
redress my grievences in my favour. 	 - 

if lhie Director of Postal Service, Agartala for kind information with request to have rational consid-
or alien of the facts and do the favour. 

I) lIre Post Master ( l-ISG 1) Agartala H.O. for kind information Prid necessary action being my 
I rraw i ng arid Disbursing Olficer. 



- 	 " 

lIoii'ble Director General,  
'i;iitncnt of Post India, 

).il I3hawin, New Dclhi-1 	
.,, 

1 Absorption on regular basis against the available Gr D vacant Posts. 
lepayinent of recovered so called overpayment of productivity linked Bo 

:. Non deducIiSn of GPF monthly subsr' qjj/ contribution from the pay of July 2005. 

isteiedi/Mad 	 .. 

/ 	' 	I, 	 LLk, a poor paid employee of your department working as 
lemperary Status Gr D' a Agartala HPO most humbly beg to .iraw your kind attention on the 

lollowing few lines on the captioned subjects for rational and sympathetic consideration. 

That Sir, there is a controversary on my present status/cadre in the department as"Temporary Status 
Casual Labour"or Temporary Group 0". But according to me my present status/cadre is of a "Tem-
porary Group D' the matter is reconciled as under--------- 

That I was initially engaged as lull time casual labourer at Agartala H.O. from 1985. 

That in presuance of the Honble Supreme Court judgement dtd 29/11/1 989 the department 
has introduced and implemented a scheme namely Casual Labour (grant of temporary status and 
egularaization)" and "Regularization of Casual Labouress" vide no 45-95!87-SPB-1 dated 12-04-
1991 and No 66-9/91-SPB-1 dated 30-11-1992 respectively, those where circulated to all Postal 
Divisions of N.E Circle vide Honble Chief Postmaster General Shillong letters No. staff/43-1/76/corr 
dated 25.04.1991 .and08.12.1992 for information, guidence and necessary action. 

That,l was in continuous employment as full time Casual labourer in the capacity of Gr .  0 at 
Agartata H.O. from 1985 to 29-11-1989aiid according to the said scheme I had been conferred with 

Temporary Status "w.e.f29-11.1989. 	. 

0) That after rendering three years of continous service in newly acquired status i.e. "Temporary 
Status" I had been treating at per with Temporary Gr D w.e.f.29-11-1989 vide said orders dated 12-
04-1991 and 30-11-1992. 

That according I had been enjoying the facilities/ benefits like leave counting of service for 
pentionary &retiral benefits, C.G.I.S., G.P.F., madical aids, L.T.C. all advances,Productivity linked 
Bonus, etc as enjoyed by temporary Gr. 0 of the Department. 

'that, my present status/ cadre thus undoubtedly is the status of " Temporary Gr 0' in the 
department w.e.f.29-11-1989 and I supposed to enjoy and avail all the benefits mentioned in the pre 
para. 

That, engagement of casual labourer by the unit Heads/Division Heads(either full time or part 
time ) did not require to fulfil any precondition of creation and sanction of Gr. D post in the Division! 
Units as mentioned in the said schemes dated 12-04-1991 and 30-11-1992, 

	

ill 	That, therefore there has been neither created and sanctioned any post of Gr. 0 in the 
l)ivision,nor I have been absorbed in (he available vacant Gr. D post till date although a reasonable 
lenqlh Of my conlinous service over 14 years as Gr. 0 from 29-11-1989 has been rolled. 

That, in no bonus payment order issued by the depertment from time to time it was mentioned 
and even whispered that the temporary Gr. 0 employees of D.O.P. will be paid Adhoc bonus as 
applicable to casual labours including temporary status Casual Labourers. 

That, all Temporary Gr. 0 employees 01 Agartala Postal Division have been drawing P.L.B. 
every year bull am paid only Adhoc Bonus being created at per with same status and simultane-
ously I have been iecovering the so called over pymeri of P.L.B. every mounth which are most 
;i11Arisi1g and oboc all leading to pecuniary hardship to ne to earn my hands to mouth 



.1, 1mm my pay of July 2005 my GPF subscriplion/ Coutcihi lion amounting to Rs. 750/- was 
1d vilhci,il nmkiiiij no know the ieasoii Iherolnie 

1 I:. \/OiV liltiCli Cleili hum the forgoing paras that my pieseut status is "lemporary G1OUj) D' 
I lOH ;ind I supposed to enjoy the benefits mentioned in IhiC para E above like P.L.O. on 

ii iii i ocilii iq oh oniolunierils of Rs. 2500/- to be absoi bed on regular basis in the available 
111(1 GPF coi iti il)I.ihion as well. But prelerance ale givinq to the Gramin Oak Sevaks 

vutniily, I ;.iun heq your kind personal inlervention, ;rhloliti()n and sympathetic consid(j-ij- 
-11 1 1 Ihe entire episode depicated above and fervently request your good office to take all neces- 
v iouicdial steps towards redressal of my grivences at your earliest convenience and to lessen 

mv I  ecuniarv hardship b(-,.g niving regular appoinment in Gr. 1) cd'e and otherfciIities of the Do-

I Si! I! i1i.Ht. 

All earty action and a line in acknowledging the recipt of this fatter is enthsiastically solicited 
I will luqlrty be appreciated. 

'k'it Ii deep veneration 

d at Agartala 

I lie 22nd day of August 2005 	
'p 

Yours faithfilly 

Temporary Group 0 
Agartata H.O. 

o 	 to:- 

i The Hon'ble Minister of Communication, Govt. of India, New Delhi for kind information. He is 
earnestly requested to do the needful to do me favour. 

) He Chief Post Master General NE Circle Shiltong 793001, for kinçt information with request to 
odress my grievences in my favour. 

ii Director of Postal Service, Agartala for kind information with request to have rational consid-
is alien of the facts and do the favour. 

I I 	lmI Master ( l-ISG 1 Agartala I-I 0. for kind information and necessary action being my 
1 5'.vncj ud Disbursinq C)Iuicer. 
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. . 	 DE PA1lT1TE OF POSTS  
OU ICE OF TilE 0I1LF 

No. Stff/1+3-1/76/Cori 	 Dctøc1 ShiL],ong theJi72. 

Vi e  

To 
 

D/Os- tn I.E.Crc1 
2. Tht $updt. tSD, Stl',r/Gthdti, 	.. 

113. g'oup oficEr, Ctro].,e Orf].cc, $h.13.ong, 
• .. ,. The 11anng3 r ILQ Shi1ong . . 

Th O.S,Circ'le O1co, 8btll o SN' Th Sr. cstrrn.stn, Shil1on 
(,3rjjj, Sect.on, C1e Ofuice,.ht3ong, 

botio, Circle Qfiia., s'43.rvn. 

Sut 
:- 	qgi;1'tri It.Qn of Csu ;l Jbores. 

A copy of Diroctoat' New JJolhi's letter No. 66-9/91--t3P13-I. 
d.39ihNov 1 92 regrding .'thO above inôntiob3d 8ubOct. is sent here- 

wttb for ipfQ1tni4i.Qn, gui.danc and. rcessay actiofl. This is incn-
/ nctio1 of' this offioc ciroulctr o oven no,  

'I 	
. 	. • 	. 	. 	. 	. 	.. 	 .,. 	• 	•' I  ( I, • Mwiga ) 

:1 	. 	• 	 . 	 . 
1 , 	Copy to :- 

. • All iq nnbr in N.I ,O:1)?çiO for inforn!at tn o. 
jj] uioio E croLarjo o' service Vnon 9 j.n N.J.Circ1o, for 
jifo.wa 	 / 

- 
For Chief Postmaber Genaa1, 1  

.: 	. 	'• 
 

111,13,C.rle, Shi,llorlgi 

A copy of Dte 's lef or .refr . rod.to above, • 	.• 	.•. 
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Vjc3e this 6fC16 ircu1'r ]Ltr 1T 	+5_95/87-SPI3-T dtd. 
12.I.1991 , schorw fox gtving torn1oyr cto±t to casual lbou" 
fulfilling cartain -condtti6ns Vas . 	 • 

2. 	In their juJgont c1td 0 29,11e1989 the. Hcn'ble Storr,' (ouit 
have hu id that iift 	f ing Lh:e ye AT uf conk; inUoU .3r V ic 
\i h trrnpci Cry 	'1 u t h 	1 ibor' 	O1L Le tVC)3t00 L p 
Wit; h te WPOIC .try Gr ':up 1 J) 	wptoye i o tici L. l)Oi fl!3 t)t of F0s 

• 	WOU1(l 	y h 	fli;.1.I; 1P.d l• r, 9l1rt) 1r 	it 	OTO ad.wi $i!) 	to 
ro 	'I.) l  omp.o: 	)!1 rogt.1.iV b3.1 	. 	C 

• .H 	1. 	wi.Lh tho 	 tho }io I  

;UprO 'ii 	(HurL ii ht' L:.n 	Thd t;;•t L' 	 C1)1 ' ; :f ft 
• 	1)0 	•iLfl10flL (uI1.j).:'L(l 	!.Lh L I1p)rt)'' Itt5 	t)t( 	k 	$m0 cirut- 

10C1 :h) i; 	;lOV(I 	j0 (iT(tl31 	.J(), I1_95/P/- 	i At:ck  

rr aLod 	W .LL•L1 LL? IIII)(4' ttry Ur )U) 	 •s 	k 	f• 
• 	t be date t hey Con.LC t;e .threu y3 us oil st vcc.Y .t- 	ria•viy acqui roi 

	

Louiporiry staLw3 uJ jin 	,i 	bov 	. ejL. E 	•iti ft 
will 1x Ontitiod to 	tiE its admtibi0 	U-rro.'c1. 	i? 
o?raOS such auj, . 	 . 	• 	
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•1. 	All kinds of cLavo adl-,jsSjblQ to tOmpQ.7 Ou1pI,oype 

	

26 	holidays as 	sbj to regular np4re. : J 	
I 	 , 	 %_ 

	

3, 	Countiig of srjc for th- P 1I111 P OS3O 4n 8 iCn and t'nitl as in t.hc 	of 	oriry Qfl1L1yOefJ tnDotntd cm r.gu) 	ba3j0 for thOQ to'iperar 	WhO aro givon. 	stat 	:w)cI•',h ÔÔ 	 of' sorvico  in that t&,'5 while granting tbrn 'poiqtpr and ?ttmenI bone.'tts aftLr 1he1' 

	

Ii. 	Cnt.,ral ( oV(-, ' nrucnt hrnp1oyeos bhor 

IV  6. 	I4dic1 Aid 	
S 	

£ 

2 . 

	

I 	 V 8. 	All ac1vcirjcs Lidmissibla 5to Lanporary Group 	ployi, 
90 	Bonus. 	 - 

Fur ct( Lion mny1  bo 'ta}en acccirding1r tnd' pror'or srvico 
rcord., of nueh op1oyeu P niy also bo rnaitainod 

k . 

	

5,, 	Iidj Vorjipn wil3f follow, 	 - 
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I )v;i ,,i;iI ol lice, A1'.io IIa tile no: Wl'-9(A.'I). Dated 26/7/05. 

tiljecl: - /\b.i1(i'ii/ tegulniii.a(ti 	1. I) Sini Julliuka L.odh,2) Sii P111(111) 

	

t)oko Thxkiahoi&i &• 3) S,i' I3aduI 	 Status 	rouI?-1)  oIiieiaj 
iiiniili )\'CtI Lt(I-l)O.C. II ) c.leptuiiiientnl eUIlI(CU Lit A tu ltilii i 

loflltczli,

ii..regulur  cJWts1? 
1) oflicials Cidi 	

I  

1. Wltil th ubovc.çüulcen is a cegned departmental 	(here s no 
sUilctlIiflb'Sta establislnnei ,tV Lis canteen: Fhe alve!ófficials iavc 
bceii. working conlinudusly In above caniceti •sincc 1P.19 8IO6-O-89, 
against essential posts. Their diLy duties are otiescapab1o' cccssit> for 
nuiiiiaiuiug essential catering srviccs in the departmental' cntccn, which. 
are ptiiely ot' the juituic of Stuff welfare, (1' & T Directorate lctter no 1 (32) 
Dii'cctor (C) dated 19/6/1 96 and CO, Shillong letter no Wolfnrc/l 6-50/85 
dated 1. 1/ 1986 reler). - .. . 

2-I An ilicie IS II'.) UUflC1iIlC(l 1)051 Of (it-I) IOU' (he 111)(I VU cuitlecti, 111iee(03) 
vacancies in" Ai'(aIa Division iii (h-I) Cadre, will be r-dcp1oycd/ •re-
attached to departmental canteen at Agii'tala 110. 

• 	- 	.. 
2-2. There slitiU be no extra' expeadityre 'involved and iil finat cml 
unpl icatiu, 	 0 

While t'e_(Ie)loyiIIg the posis, it will be, ensured that the ptuticilur 
depui lineutal o!.liees hu'e the services of at least one (01) Group-U oilicitl. 

3, 	Nccesstii'y dejnn'(nieiitstl eifflinatonH will 

 

be conaucied fln' all 
deptti'ttnentat Vilefflicies lit Postmen Cadi c at the earliest. 

'I - I • Ike aboVe 03. teiu1>oi UI y (Jt'otip-I) situ uit of Iiewlu have coiiiple(cd 40 
days COiI( iI)t$Ott service 1,1 jor to Mnu'ch ' I 990, I tetice, vido juUgemcnt (tilled 
29/I I / I 989 oF II iiioui'til ito Sn pretno Coti it, (lie a hove ofticiuls shall be 
ut)sorbed/t'cgularized us Group-I) ollicials of Agartala" Dvision, against . 

c\I(i1lg vucutues -' 	 e 

4-2. 0n absoi'pli ti/regulutization in (Jr-I) cadre, they will be. deployed in 
de1m rtiiietital can teen at Agu italu 110. 

5. As the above 03 oI'hicial!: are working tt l.)epnrtiiienlal Cutilceii ol 
Aj.'.ai Laki 11(), t tick seiiiorily wit I he evaluated on the basis of SenioriLy Its of 
in iii test eut1coi'y (Ji'oup - l) ot liciuls, EDA.s/G 1)S oflicials and casial 
I Mill >%lI'CI'S gI'tttltc(l teifljR)inIy gwui-I) sta1uiu-ofA;iiiain 110 -. 
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248 	SWAMy5—%Rr' AND ADMX 

casual labourer, contingent paid staf! daily wager, daily.iaxea maz4oar, out-
sider) are to be treated as casual labourers. Those casual labourers S&O are engaged for a period of nm less than 8 bouts a day should be describe&a.s full 
time casual labourers. Thce casual labourers who are engaged for a jiod of less than 8 bows a day should be described as part-lime casual labourers. All 
otherdeadonshouldbediscouod. - - 

Substitutes engaged against absentees should not be&signaredeas1 
- labourer. For purposes of reauirment to Group D posts. substirwesiouId - 

be considered only when casual labourers are not available. That is, ihqj 
cures will rank last in peindty, but will be above outsidets. In other was, the following prioriryshouldbbue,-.. 

(s) Nit Group D' officials. 	: 
(ii) 	 same 	- 	 - 	- 

(1ff) cania 	{M1 th 	pan-time For purpose of co puts- 
Lion of eligible service, half of the service renderedas 3 past-flme casual labourer-should be thken into account Thai ts, if a paa4inr 

l2bOurcr  
will be treated, for purposes of recruinncnr, to have compkind one year of service as lull time casual labourer). 
EDMofothcrdjvujoes in the saint Region. 
Substitutes (not working in Metropolitan citieS). 

(vs) Direct recruits through Employment Exchanges. 
NOTtL— Substitutes working in Metropolitan Cities will, however. rank above No. (iv) in the list. 	 - 
(Ci.. DcpL o(Poiti. l. No. 6S-241U-S'3. I.. thud the 17th May. 1939. 

/2. Casual Labourers (Cml of Temporary Statu, and Regutarilan-
Lion) Scheme. —In compliance with the directions of the Honble Srprne Court a scheme was drawn  up by this Department in consultation with abe • 

	

	Ministries of Law, Finance and Pcrsocnel and the President has been pleased to approve the said scbeme. M ie scheme  is as follows:- 
I. 'Temporary Status' would be conferred an the casual 1abo in em 

ployment as on 29-11-1989 and who continue to be currently employed and 
have rendered continuous service of at least one year, during the year they must have been engaged for-a period of 240 days (206 days .th the case jof offices observing five days week). 
• 2. Such casual workers engaged for full working hours, viz., 8 bows in-cluding 4- hour's lunch time will be paid at daily rates on the basis of the inmi- 

mum of the pay scale fora regular Group 'D' official including DA, HRA and CCA. 

3. Benefit of increment  the same rate as applicable to a Group D employee would be taken ixzo account for calculating per rzxauh rate wages, 

ANsEcuRt- S 
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after.completion :oL we yearofSCrVifinmthC dare of conferment of 
Temporary Stauss. :Such incrtw111bk into account after. every one 
year of service, simjeet to -pesncc Of duty. for at least 240 days (206 
days mc tsth*r :  
- - 4. Leave catitiamt.wjfl.;day. fur 	yiO;days'of work.. Casual 
leave or any other kind of 1eave,pcct nun'tyjeaye, will not be admissi-
bit No nrachnvnt of leave ispenriiss1bIe onternnation of services for any 
reasoon the iii ab S 

i'.  
Maternity leave to lady full ume casual labourers will be allowed as 

aihm.caiblc to rcguiv Group 	 :.. :-.. 

500A of dt service iend 	under 'Temporary Status would be 
counted for the purpose of reti1nt beflefita after regularizañon as a regular 
Group 4W offlciaL---.'. -u 'Lent "'S 	 •. ' 

Conferment of Temporary Status does not automatically imply that the 
csul labourers wuld be appointed as a regular Group 'D employees within 
any fixed time frame. Appoinment to Group 'D' vici' will continue to 
be done as perthe ertant Recruinent Rules-, which stipulate preference to eli-
gible ED.employees. 	- 

S. After rendering three yeats' continuous service after confcnnentol 
temporary status, the casual Labowtrs would be treated at pot with temporary 
Group '0' employees for the pwpose. of contribution to General Provident,, 
Fund. They would also furthor be eligible for the grant of Festival 
Advance/Flood Advance on the same conditions as are applicable to tempo-
rary Group 'D' employees, provided they furnish two rurettes from permanent 
Government servants of this DeparnL. - 

Their entitlement to Productivity-Linked Bonus will continue to be at 
the rate apphcable to casual labowers. 

Temporary status does not debar dispenling with the service of a cas-
ual 

 
labourer after following the due procedure. 

ii. If a labourer with temporary status .Cuuxuits a misconduct and the 
same is proved in an enquiry' after giving him reasornbte opportunity, his 
.serviceswillbedispcnsedwith.  

Casual laboutirs may be regularized in units other than recruiting 
units also, subject to availability of vacancies. 

For purpose of appointment as a regular Group D' official, the cas-
ual labourers will be allowed age relaxation to the extent of service rendered 
by than as casual labourers. 

The catual labourers can be deployed anywhere within the recruit-
ment unittterritorial circle on the basis'of availability of work. 

The engain of the casual labourers will continue to be on daily C) 
rates of pay on need basis. 
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The conferment of teniporarv status has no relation to availability of 
sanctioned regular Group D' posts. 

No recniinncnt from open market for Group 'D' postsexcept 
compassionate appointments will be done till casual labourers with the requi-
site qualification are available to fill up the posts in question, 

Further action may bc..takcn in-regard to the casual labourers by each 
unit, as.per the above-said schemc.,_This issues with, the approval of Ministry 
of Finance and concurrence of Integrated Finance, side their Dy. No. 12S2-
FAA1. dated 104-1991. 

[G.LDCPL o(Pzs. Lr. No. 4$.95/97-SPB. I. dited the 12th April. 1991- 

Cianjkazion (I).- Further to Letter No. 45-95.S7-SPB-1, dated 12-4-
1991 (Order 2 abose). it is hereby clarified that the scheme is effective from 
29-1 I?19S9 and hence the eligible casual labourers may be conferred tempo-
raty status and the benefits indicated in the above-said circular with effect 
frorn29-ll-19S9. - 

Eligibility for weekly off to casual labourers continue to remain the 
same as before, viz,, after. 6 days of continuous work, they will be entitled to 
one weekly off. They will also be crni:kd for 3 paid National Uolidays. 

Lcare salary to the casual labowers with Icmporary status will be paid 
at the raic of daily wagcs being paido the casual labourers concerned. 

Casual labourers who work in -oflices observing 5 days a wcck arc not 
entitled to Paid Off on Saturday on Sunday. In other woçds. the weekly paid 
off aIkr-6 continuous workind3ys is pernussibk only to thosc Casual work-
era who work at the rate of S hours per day in eszablisluricnts having 6 days a 
we 

The Scheme is also applicable to casual workers in the civil wing of 
this Department. It Is noL however. applicable to any person working on cas-
ual basis in Group 'C' posts. 	 .. 

Vacancies of Casual labourers 'caused by their absorption in Group D' 
posts are not to belilled by recruiting fresh casual labourers. in other words, 
engagement of fresh casual labourers is not permissible as already reiterated 
tune and attain. 

[G.LDraLoIPosts. Ij. No. 	37'91-SPS.L 	iJx 1991.J 

Ckrifi cation (2).-Atittjon is invued to the De3arn -nent of Per. & Trz., 
OM. dated 7-6-198S. as per wjch enzazemcnt of fresh full time casual la-
bourers is not permjssibie. In the said OM, it has also been made clear that 
wnere the work of more than one tYpe is  to be performed throughout the year 
but each tvt of work does not justify a sezarate rec 	m lo ular epyee, a multi- 
functional postcould be created for idicz these items with the concurrence 
of Ministevof Finance. The pssibilitv of creation of multi-functional posts 
in offices 'or dsc'izirirg he ien-is of acre each of wnicn noes not jui1fv a 

1 4- 

full time post may be explored in the 	stance1n case this is not found 
possible to cntmst, part-lime casual hand maybe engaged as per the outlines 
contained us OM, dated 7-6-1988 

It is once again reiterated that the djion.reprdipg engsgemen.t of fresh 
pan-time casual handsabotild be take with çarefin4at4aiiy high level so 
thattheprovtsiOnSOfOM,dated7-6-1988 arenotdilte u. .. --.-..--.._. 	 -. - 

GJ., Dept. otPosu. Lj. No.451 1190.SPa :L ttited the13th Januiy, 1992.1 

Clanfication (3).- 1. Casual labourers conferred with temporary status 
can accumuhlif leave U)tO STifl1"Tfl 	 0days 1 . 

Such casual labourers may be allowed -paid leave as and when 
they require, provided leave is available at their crediL 

No substitute arrangements shouid be -made on such occasions, since 
eneagemcnt of fresh casual labourers is not permissible. 

Casual labourers confcrred with temporary status are to be paid OTA 
at the existing OTA rates for casual labourers, if they are engaged for cctra 
hours. 

I (IL Dcpi. o(Posii. U. No. 45-26'924108. I. dated the 25th0cobcr. 1992. 1 

Clarification (4).- 1. The Service Book of the casual labourers con. 
t'crrcd with temporary status is required to be maintained as in the case 
oftcmporary Government employees. 

Temporary status casual labourers are entitled to increment on par 
with the departmental officials on completion of one year of engagement for 
240 days. i.e., the increment would be taken into account for calculation of 
waea with effect from 1-11-1990. for the casual labourers conferred with 
tet-rinorarystatus on 29-11.1989, if they have completed one year of service at 
least 240 days 	 , 

The services of temporary statuS caual labourers can be dispensed 
with in case of misconduct after giving due opportunity on the lines of those 
available to regular'emoloyees. 

A ban on employment of casual labourers had been put to by the 
Government prior to 29.1 1-1989. Therefore, there should not be any casual 
labourer employed afler 29-1-1989. if there are any, their full particulars 
may be furnished along with th e  circumstances under which they were taken 
and under whose orders. 

Employment of substitutes against the leave vacancy or paid weekly 
off days of temporary status casual labourer is not permissible. 

Casual labourers engaged in P & T dispensaries where the full work-
ng Zours are less ihan S hours daily are not eligible for temporary status. 

GJ..-.Dct(Posis, 1.L No. 45-5692. dzini the lit Mird. 1993.) 
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' r 

Interest............. ............... . ..................... Rs ................. 

wiliidrawa$/Ad\' noe 
	 Rs ........... 

	0 

---S.  

Closing BaIane a..on 31103f2002 Rs ................... .../.......... T V 
Remark if any 

Postmaster 
Agartala -799001 
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In re.pect of (rOUp "D" G.P.F. account No. PAGT ...S2). 

Mainned by the Postmaster, Aqartala HO 

Opernci 	aInce ................................ Rs ....... 

Con1 ,hution/Hefund ..............................Rs 	 ........ 

Intert................. Rs ............ 

!, 

wthd wI/AdVafl(:e 	 Ps. 	 ..... 

CIos q Banue as on 31/O3/20O 	Ps ...... 	 . 

Rein•if m) ,  

'Po 
Aqart Ia -.799001 
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__ 	 •41. 
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G.P.F Balance sheet for the year .. 

Shri/Smt 	 Th. 	135i 

In respect of Group "D" G.P.F. account No, PAGT ..... 

Maintained by the Postmaster, Agartala H.O 

Opening Balance .................. .............. Rs ............ 

Contribution/Refund 	........................................ 

Interest................... ............................Rs .................... P.. 

withdrawal/Advance 
	 Rs. ......... ... 

CJosing Balance ason 3l/o:3JO)2 Ps........... 

Remark if any 

Poter 
Agartla -799001 
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G.P.F. Balance for the Year  

In respect of Group D G P.F account No. _ 	- 
.-- 	 . ......... ... . 	 ..- .. 

	 . 	 . 

intained b? the Postmaster, Agaa1a H.O. 

-------  -- - - - - --   
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G.P.F. flajane Sheet. fortheyear 

Shrj/smc 4f 
• In 

respect 'of GroupIDI.GpF ,Accou 	No 	L maintained by the Postrna4te,artQ1a H.O. 

- ___•____•_-__•.. • _•._• -- 	- 	- - - - • - •-' - - -'.. • 	.....-. -4 
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_ 	Rs. 	1 
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• Rs. 	1 
Interest 	
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G,P.F. Balance forthe Year___ _.____ 

2 Smt  
Iniespeoofdroupi G.P.F. a000untNo 

Maintained by the Postmaster, Agartala 11.0. 

nin 	 Rs.Th2 
Contribution/Refund -  	 - Rs.  

Vi41 
Interest 	 Rs. 	) (J 

Withdmwal/Advance 	 Rs 	-' 
01 
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S. ; 
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G.P.F Balance sheet for t  the year 

Shrmt 	 k1 C (O 	 ç) 

In respect of Group "0" G.P.F. account No. PAGT 

Maintained by the POgtrnaster, Agartala H.O 

Opening Balance 	 Ra 	
rjr 9 :) 

lsoo —  
Contribufton/Refund ............ ................. Rs ......................... 

interest ...............................  ................... R 	.............................. 

--p-- 

()('( 

withdrawal/Advance 	 R8 ............................. 

Closing Balance as on 	1Io3/2OO2 Rs................. ... ....... () 

Remark 
 

Pos aster 
Agartala -79001 
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Q. A. iNo.________ 

• 	 Q' cJøJ 	 Jzc'Y c -r 
	.Applkant() 

Uvv4 O')- o 9%i 	Er (U 	 ...Respondent(s 

Know all mn by these presents that the above named Applicant do hereby appoint. 
• 	nominate and consthute Sri Manik Chanda, Sri 	'4 	 ct' 

Sri and S. .Ckd- J Q&r , Ath'ocate(s) and such 
of below mentioned Advocate(s) as shall accept this VAKALATNAMA to he my/our 
n-ne and kwful Advocate(s) to appear and act for me;'us in the above noted caae and for 
that purpose to do al acts whatsoever in that connedion including depositing or drawing 
money, filing in or taking out papers, deeds of,  composition etc fbr me/us and on my/our, 
behalf and i-We agree Lu .ratiiy and confirm all 3Uch ac to he mine; IUr for Al intends 
and purposes. In case of non.na.rment  of the stipulated fee in thU. no Advocate(s) shall he 
hound to appear and/or a.i on m-;uur bedialf 

In 	 I.'V h..runto ct m -our hund on this Inc. 	day of  
2OO6. 

Recdved from the Executant. Ms.  	And accepted 
saisfied and accepted. 	 Senior Advocate will, lead me/us in die,  case. 

1-cI oc.e 	 Advocate 

PION 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GT.JWAIIATI BENCH: GLJWAHATI 

0. A. 

fI 

12W36 
• AppliCLflt(S) 11 

4 	 ,RQspondents) 

Know all men by these presents that the above named Aopllcant do hereby appoint. 
rinate and coms1iut.e Sri Maieik Chand Sri 	.d 
and Sri ~ . 	

- 	 Advoeate() and. such of below mentioned 

A4VOCte() 	hiIi accept this VAKALA [NAMA to he my/our true and IawM 

Advocate(s) to apycar aixd act for nieus in the above noted case aiid for that purpose to 

tb an 	Ma o- er in that op.ne..tion rchctn &pcti ig : cir nc none"v iiiii P 
$ni 	

ç 	 ... 	 w 	TRT. 

'JI 	 04 	 4SJY 	U.' 	 'ilL m JZ4L 	lLLL 	 l 

auree to ratth and confirm Al such a to be mine/our fOr all intends and purposes. In 

case of nonpyment of the tipuIated fee in full. tie Advocate(s) shall be bound to appear 

ari&Lor act on my/our behalf. 

I 	 - 	 .. 	 .. 	 .. 

In 	 of iiV nret&n.o 	w....ou hnc on J.n  

2006. 

Received from the EecuIani. M. 	 And accepted 

SatiSfied and accepted. 	 Senior .Acoeate will lead mci us in the ease. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

OANO. 81/2006 
SHRI BADAL CHAKRABORTY & ORS 

APPLICANTS 

-VERSUS- 

UNION OF INDIA & ORS 
RESPONDENTS 

WRITTEN STATEMENT FILED BY THE RESPONDENTS 

That the respondents have received a copy of the OA and have gone through the 

same and have understood the contentions made thereof. Save and except the 

statements, which are specifically admitted herein below, rests may be treated as 

total denial. The statements.)  which are not borne on receords, are also denied and 

the applicant is put to the strictest proof thereof. 
That before traversing various paragraphs of the OA, the respondents beg to give 

the brief history of the case. 
The applicants i.e. Shri Badal Chakraborty, Sri Pradeep Das & Smt. Jutika 

Lodh were initially engaged as Part Time casual laborers and on 29.11.1989, they 
were given temporary status of Group 'D' on the basis of the judgment and order of 

the Hon'ble Supreme Court, conveyed vide Chief Post Master General, N. E. 

Circle, Shillong memo No. StaffI43-1/76/COrr dated 8.12.1992, marked as 
Annexure-3 with the OA. As per rule of the department, circulated 'vide D.G. (Post), 

New Dethi in No. 37-15/2001-SPB-1 dated 30.1.2002 (Copy enclosed), recruitment 

of casual labourers in group D' will be made @ 25% of the vacancies which if 
remains unfilled after recruitment of non-test category employees. Earlier, casual 

labourers in Group 'D' were used to absorb only when officials from non-test 

category and Extra department Agents were not available. In Agartala Division, no 

such situation arose so that the applicants could be absorbed in want of officials 
from non-test category and Extra Department Agents in the past. Now, the policy 

has been changed granting a Quota of 25% of the unfilled vacancies, if remains, 
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44 
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after absorption from non-test category Staff & EDAs. Moreove, these 25% posts 

will be absorbed (if found available) from the casual labourers according to 

seniority. At present, according to seniority the following persons are there for 

absorption. They will be absorbed as per rules. The department has already 

processed the matter with higher authority for obtaining approval of the Screening 

Committee. 

Copies of the letters are annexed herewith and marked as Annexure- A series 

Seniority LiSt is enclosed herewith as Annexure- B. After getting the said 

approval, steps will be taken to recruit Group 'D'as per rules only. 

That with regard to the statements made in paragraph 1 of the OA, the respondents 

while denying the contentions made therein, beg to state that the department is not 

reluctant to absorb the applicants but within the framework of existing rules. The 

casual laborers, who have rendered 3 years of continuous services have been given 

temporary status of Group D' as per verdict of the Hon'ble Supreme Court. 

That with regard to the statements made in paragraph 2 and 3 of the OA, the 

respondents beg to offer no comments. 

That with regard to the statement made in paragraphs 4.1 and 4.2 of the OA, the 

respondents beg to offer no comment. 

That with regard to the statements made in paragraph 4.3 of the OA, the 

respondents while denying the contentions made therein beg to state that the 

averment is false. The department provided all the benefits to the applicants from 

time to time as per existing rules, their absorption depends on vacancies available 

and related terms and conditions. The department has already taken up the matter 

with the screening committee. Previously, provision was there to provide GPF, 
CGIS, etc to the temporary status 'Group- 'D' but from 1.1.2004, GPF facility to 

temporary status holders has been terminated. As on date, the applicants were not 

recruited staff as Group- 'D' and hence, their GPF contribution was suspended and 

amount due were paid to them. 
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copy of the letter-dated 02.09.2005 along with letter-dated 9.9.2005 are 

annexed herewith and marked as Annexure- C. 

That with regard to the statement made in paragraph 4.5 of the OA, the respondents 

wliiile denying the contentions made therein beg to state that the order of the 

Hn'b1e Supreme Court has been implemented by giving the applicants temporary 

status. The rest depends on existing vacancies and relate rulings. 

7 tat with regard to the statement made in paragraph 4.6 of the OA, the respondents 

while denying the contentions made therein beg to state that a few more peisons 

4re there at that time in the statues of temporary status group 'D' Senior to the 
--------- - - - 

	- -- -- 
applicants and also approval of the screening committee was pending, the order of 

I ---- 	
_fl2--fl-f- - ----------------- -----r- 	

- 

thp CPMG given in the note sheet could not be implemented at once but necessary 

stps have been taken instantly on that basis. 

Tiat with regard to the statement made in paragraph 4.7 of the OA, the respondents 

wiile denying the contentions made therein beg to state that on the basis of order of 

th Hon'ble Supreme Court, they were given temporary status and their regular 

atsorption in Group 'D' depends on vacancies approved by the screening 

cmmittee subject- to availability of unfilled vacancy aller filling up non-test 

c tegory 25% limit as per rule. 

10)1 at with regard to the statement made in paragraph 4.8 of the OA, the respondents 

bg to state that regular absorption depends on certain rules and regulations and 

they will be absorbed accordingly only. 

Tliat with regard to the statement made in paragraph 4.9 of the OA, the respondents 

beg to offer no comment. 

That with regard to the statement made in paragraph 5.1 of the OA, the respondents 

big to submit that regular absorption depends on certain rules and regulations and 

tley will be absorbed as per existing rules and regulations and as and when their 

trim come up. 

'A 
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That with regard to the statement made in paragraph 5.2 of the OA, the respondents 
beg to state that they have been given temporary status as per verdict of the Hon'ble 

Supreme Court and they will be absorbed on regular basis only as per rules. 

That with regard to the statement made in paragraph 5.3 of the OA, the respondents 
while denying the contentions made therein beg to state that no such approval was 

received. But the CPMG gave a note on a note sheet of a file No. WF-9 (AT) to 
absorbed the complainant in Group 'D' cadre by redeploying posts from other 
offices. 

That with regard to the statement made in paragraph 5.4 of the OA, the respondents 

while denying the contentions made therein beg to state that the regular absorption 
in Group-'D' depends on certain rules and regulations and this will be done 

7  accordmgly. The apphcants cannot enjoy benefits in contraventions of rules 

depriving after eligible persons depriving after eligible persons. After 3 years of 

service, the complaints have been given temporary status, which they are enjoying 
till date. 

That with regard to the statement made in paragraph 5.5 of the OA, the respondents 
beg to state that mere submission of representations can not confer any right upon 
them for getting themselves absorbed in permanent Group 'D' Posts in 

contravention of rules and depriving the rights of other eligible persons/candidates. 

That with regard to the statement made in paragraph 5.6 of the OA the respondents 

beg to state that they are paid as per related scale. The term 'Poor Paid' is relative 
and hence denied. 

That with regard to the statement made in paragraph 6 and 7 of the OA, the 
respondents beg to offer no comment. 

That with regard to the statement made in paragraph 8 of the OA, the respondents 

beg to state that the applicants will be absorbed as and when their turn come as per 

rules and regulations. At present they are already enjoying the benefits of temporary 
status. 
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That with regard to the statement made in paragraph 8.1 of the OA, the respondents 

beg to state that absorption with retrospective effect does not arise. When their turn 

will come up @ 25% of the vacancies they will be absorbed w e f the date of 

absorption and strictly according to senioiily. (Annexure-'D') 

That with regard to the statement made in paragraph 8.2 of the OA, the 

respondents beg to state that the applicants are not entitled to get any cost as 

without knowing the rules they have made all allegations. The department is very 

clear and clean with the rules and regulations. 

That with regard to the statement made in paragraph 8.3 of the OA, the respondents 

beg to state that they cannot enjoy any relief beyond the existing rules and 

regulations. 

That with regard to the statement made in paragraph 9 & 9.1 of the OA, the 

respondents beg to state that the applicants can be absorbed as peirnanent Group 

'D' as per rules and regulations as described earlier. 

The humble respondents crave leave of this Hon'ble Tribunal to advance 

more ground legal as well as factual at the time of hearing of the case, if necessary 

by way of filling affidavfl. 

That in view of the above facts and circumstances of the case the respondents pray 

before the Hon'ble Tribunal that the Hon'ble Tribunal may be pleased to dismiss 

the OA with cost. 

c7?i i 

A 



VERIFICATION 

aged 

about 	. . . 	. 	years 	 at 	present 	working 	as 

1Q. 	 ÔaL. ScCf 

,who is one of the respondents and taking steps in this case, being 

duly authorized and competent to sign this verification, do hereby solemnly 

affirm and state that the statemenf made in paragraph 

k-o 	 aretrue 

to my knowledge and belief, those made in paragraph 

co  being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. I have not suppressed any material 

fact. 

And I sign this verification this --1 -7--th day of June 2006 at 

DEPONENI) /1 

Deputy Sup teGefl' 
 

')o the Director Postal erV 
iripura StRte, AqartaIa-7 

- 



/ 	/)\ 
'I. 

at AiUl;iJ:j.IIuO..O..)H( )  

H 	.l! 	IlI(ili;Il( 	i:iH) 

UI't(.I : 	1 	: 	rdWg:Jh1)jj(,11 

i eIuence : - 	No Si I I 25-2°2( )U4 	dutd 0 ,11  
l)ec nbei 2005 

fltI?\ iji h IIn cHIe 1 1lerull no (lIed 12h I)eecinht 20 	hei Ii 1iJ \ea iev poif 	In icpcct 	I Aiai t:iIi I ) vki ni :i 	Hi . I - I 2•.2 J)S \\I 	fuII1uIlc(j (C) Cu'cI (M fice Shillonii, 

JR1C1OFC Ic.itu:Stcd to Cflhiv 	cIcaflticc (i crcc,1jIw C inniit{y IH 
:rui(flicnl oI(jN.}) 

I.)epi,it 	I2eriI1f.P1dc1I 

') ° IIic 	)iuccloi 
/\2I1(TJ:i 7j( 

.1 



I 

)1 	 At 	M 1 

3 	 flate' at 	 - 
L 	. 	 . 

I? 	

Ii 

Geflertt) 	 -
193001 

ato ol G11' 	
in ce5P  

	

II 	Al)SOrPtbofl 
/regt' 	

d o11t2t 

	

St)tt; 	
Cga' 	Dvt} 	

datC 	
092 	

ttt%C 

4r1siCI 

	

Co ro st j3 	 • 	
COIS  to 

1ett cltCtt abOVC; 	(iflg 11cessafl 

rffiCC S1ull° g 	atuiC 
the ClCtc '-'I 	 ts cor 	

CSS 

to 	 l for ',miut 	

(II 

cces'" 	iot tc 
•OOi t i 	 1)0 - 

	

• y i 	 v1coctes_ 

V (tcc-"' 	
cIC 	

- for 1-slUng .1O!$C 

, 	tc a Is 	
to 

• 
is 

.0k. 
-- 101 

	

- -------- 	-- ---------- - ---- - 

Vol 



— — 
// 

DEPAR'1'Mt 	OF POSTS: ND1A 

nIl 1(1 01 1 ilL ChILI P0 	
H MAS 	1& ( 1 LNLRAI N L CIR( I I 	l III I ()N(s Pfl 0i 

cl 	 l252/200 	
1)ated at 5hillong, the 0 11 , 	2005 1 )eccnd)Cl  

c 	
I 

t 

Shri 'F.Mang Mm Thang, 
1)irec101 of i'ostal Services, 
AgarOli a Dmvi son. ,Agartti a. 

Snhicet 	
RcgdiIlg 	

0f Ui-I) ol I1CWIS fl 

Agartala 1 )ivisiOfl 

Rcl1eflC 	Your I,/ o .ESt 	tIll dai.cd 1 — 11-2005. 

On the cuptioned so ject it is to intimate that 
SinCe, recrul 	cnt in (iroUP-D Cattle is 

sub:Iect to clearance of the 5reCl1iI1g committee. no 'rccruitlflCult can he made stru ghtawa y \vtl1u' 
0 

coflcurrct1 	
of sreeflit1g commitlC As such, you arc rcqUCStClt to 

in1ilU' tutal VIcIY 	 . 

in Gr-D as on 31.12-2005. 

This is urgent. r / 

( 	

S 	 (A.I.Dutt0) 
ASSII.Dircetor (Stall) 

	

l'oi (Thief 1)ostmSl 	General, 

I 	
N,F.CiIclC,S14 

I' • 	
"" 	'.• 	1') ( i 	L' .' 

( 	'°) / 	., 	I. 	l')• 	C 

• . I. 	" '' .)/\ 

1 \ 

TT1) 
Su •'SSS.  

I 
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• . /.RTMENT OF POSTS: 1DIA. 
TilE Ci-I1EF POSTMASTER GENERAL, NORTH EAST C1RCLE. 

• /' 	 SHJLLONG-793 001. 
• 	 . 

/ iJo. AP/46-NPS/R1g12003 

To 

ALL UNDER ENTRY. 

Dated at Shillong the 91h  Sept' 2005. 

	

..--1' 	The Director of Postal Services, Ag 	Aizawl/ Kohimal 
Imphal and Itatiagar. 
The Director of Aôcounts(Postal), Shillong, 
Sr. Superintendent of Pos, Shillong. 
The Executive Engineer,(PCD), Shillong 
The S uperintendent o Pos, Dharmanagar. 
The Superintendent, PSD, Silchar. 
The Sr. Postmaster, Shillong GPO. 
GPF Share, Circle office, Shillong. 
The Asstt. Postmaster General(Estt), C.O. Sliilloiig. 

1 0. 	The Asstt. Director(Staff), C.O.Shillong. 

Subject:.- introduction of New Pension Scheme- Modification of Casual 
Labourers 

( Grant o temporary status and regularization) Scheme. 

Enclosed, kindly find herewith a copy of the Postal Directorate's 
1 eUer No.15.-6/2005-SP!3- 1 dated 02-09-2005 which 'is self explanatory • for 

	

!)C(SSflU 	1C(iOU and guidiiicc. 

o 
1ncIo:.- As above. 

420 

fl 
f_i (•" 	 \, 	7. 

1- 

• 	\ 	e' 

<1 
(SShm) 

Accounts olficer(A/Cs'). 

01 

RECEIVED 

T.  
.• 	. 



y 
I)irector (Sl'N) 

	

• 	
(i) 

Govonufletit of India 	 0 	J 
?vlinistiy of 	 11' 	- 

Dcpartheflt of Posts 
Dak Bliawan, Sansad Marg 

New 1)elhi - 110001 

2005 P13-I 	
Dated :02.09.2005 

	

I. 	All Principal Chief PostmasterS General, 
All Chief Postmasters General, 
All Postmasters  General, 
Ptincipals, Postal Training Centers, 
Controller, Foreign Posts, Mwnhai, 
l)ircctof, Postal Staff College, Ohaziahad, 
Chief General Manager, Postal We Insurance, New DdUi 
DirectOr, Postal Life insuraiWC, Kolkatta, 

	

Subject: 	introduction of New 
Pension Srheme - ModiflcatiOfl of Casual Labourers (Grant 

of lcmporaty status and regularization) Schcme. 

;i1 - / ?\4ada11), 

I am directcd to say that the scheme for grant of temporarY statUs and icgular twn of 
e:tsual tabouters formulated by this Department vide letter NO. 4595/87-SPB4 dated 12.04,1991 

has been reviewed in the light of introduction of New Pension Scheme in respect of persOnS 
aj)poifltcd to the Central Goverrunent service on or after 1.01.2004. in consultation with the 

Department of Personnel and Training, it has been dccdcd to modif' the 
8cheme as under 

(I) 	As the new pension scheme is based on defined contributions, the length of qualifying 

service for the purpose of retirement benefitit has lost its relevance. No credit of casual 

crVtCC, 
as specified in para 6 of the said scheme hatl be available to the casual taboitiers 

on their i -eguiari7tiOfl against Group D' posis on or afler 1.01.2004. 

(ii) 	As there is no pro\Siofl of General Prodent Fufld in the flCW pefiSiOn schciflC it will not 

serve any usciul purpoSe 10 coiltifluC dCdUCltOl1S towards GP17  from the existing casual 

employees, in tenus of pala 13 of the scheme for gtah of lcmporiuY status. 'Fhici cuc no 
1\nlhcr deductions towards General Provident Vund lutll he flctd front the casual 

labourers w.cf. 1.01.2004 onwards U1(l the amount, lying in their (3oucrnt providcnt Fund 

accounts, including deductions made afier 1.01 .2004,,Shall be pa to them. 

/ 
? 	

Yours faithfully )  
\ ' 

IP 
-- p 
(R%. Yadav) 

Director (SPN) 

('ojiy to :- All recognicd Unions /Auocia(ioflS as per stan(laid list. 

iL  
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1\1 o.37-I 5/2001 -S1'lJ-i 
C OVCFnIIiCJ t 01 Ijidia 

rvliiiisny of Conuiiunicatioir 
Dcpaitincnt of i'osts 

1)ak lihawan, Sainiad. MalL?. 

	

Nes I )eII,i 	1 10.001 

'o January, 2002 

To 

1. All Pr. Chief Postmasters General, 
2, All Chief Postmasters General, 
3. Controller, Foreign Mails, Mumbai, 

Subject: 	Department of Posts (Group 'D' Posts) Recruitment Rules, 2002. 

Sir/Madam, 
( 

I am directed to forwarded herewith a COPY  of Notification dated 	23 Januaiy, 
2002 published in the Gazette of india, Extraordinary, Pail-H, Section 3. Sub-section (i) 
dated 23.01.2002 promulgating the RcviscdRccliii ti flea tRuks fo r the Grinp D' pusis iii 
Circle, Admiiiistrat ive and Sub 
23.01.2002, 	the date of publication of the NotWcation in the Gizcttc of India, 
Recruitment to Group D' posts will be in accordance with the revised Rules. The main 
changes that have been macic in the reviser1 1(ccrintincnt Rules when compared to Ihe 

rcv,us .Rccnuuiuicut Ruhcs areas UIIdeI 

Earlier, recruitment of ca!;ii iabourcui in ('1roup 1) ' in 'J.'cr,t Category in 
Sulmrdmate Officer, was made only %vlicil oflicials from non-test caIci)my and lxtia 
Dcpaitincntal Agents (Now Giaiicin l.)ak Scvaks) in the Rccm imiting Division / Unit were 
not available. Now 25% of the vacancies liichi remain mulled alien' rccriitnncnt 01 IlOfl-

lest category employees is given to casual labonircis for flick absorption. 'l'ho method of 
i ecnuutuicmnt for filling up the vacancies by. Ciramin Dak S evaks and Casual Iat)oUlCl S iS 

sciccLion-cum-sc.iuoiy. (The detailed irosious in this regard may be sen in Columiun 
No. 11 of the revised Recruitment Rules.) 

For test category in Sub-on dijiatc of fiecs "Middle school staindard pass" is 
prcscnbcd as essential qualification for direct recruits instead of desirable quahticationi of 
Pnimany School Standard Pass rcsciibcd earlier.  

.. 	
_•0 

4. 

• 	•1f 

• 

,. 	I 
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1flF 1(1(ffl 	
IThUFY •fljflUltt 	ItIO 	ti(l Ac1Iflh111I :iIivr 	1i&-t 

ycilricoflt1ilUOU 	IV1cC 	uidclY iPkc1 /Pcoi is plcMLtltJCd 1 tIt%U 1W kiiLtl% 

CC 
was prescbed as pemaneflt or quasi pemaflCflt OrderliS, Packers &Pcous 

eligible. 

Line Wise, promotiofl as Dafl 	
'Subordatc 0111cCB, three yca cOnLinUOL 

SC1CC i the ade of Peon etc. is  prescbed. Earlier no length of SCiCC wa 1)rCSCribCd 

as permaiicflt or quasi pèafleflt Peons etc. were eible. 

As per para 6 of the NoficatiO11 
of the reviscd IeciUtCfl RuleS, any pcle: 

appointed to the said pose sl1 be liable to 
cC 	the Anny Postal Serc9 in India or 

abroad, as required. 

	

2. 	
it is requested that the provisions of Recruitment Rules may be brqught to ffie 

	

notice of all concerned . Relevant rised provisions may be suiblY bicrporat 
	in 

future110gicatiolis of vacancies. 

I- 

icl.MabQ 
icus [ath11111Y, 

\\ 
(1. S liIiIVaS11i) 

Assistalit F)iicctof (391 cia( 

COpy fog. tn1o1nU1t11l to 

DirectOF, Postal Stall College, GhaIiabad (UP) 

DileCtOf, 
Postal Life insuranec, Kil ta, 

DircCtOI, Postl Trainiiig Cciit.CS 	 -__ 	••--' 
(R. Slinivasan) 

Asis(alit Director GclIcral (SPN) 

,/ N 
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(iii) 

MINISTRY OF COMMUN1CA1'1O 

(t)cpflrtfllentOf Posts) 

SO 	NOtiFiCATiON 

New DcIId, the 23rd Jauury, 2002 

5tt(E).-- lii CXCUCISC ol the 1)OWC5 COI1ICITCd I))' IhC pi OV1IIO to at tide 309 uI the 

Cwi;tiIutiofl, and i 	upetsession of ,  the ludialt Posts and iClCgi1!)hfl (Class I\' Posts) 

Recruitment Rules, 1970, except as respects jh&as done or OJIIIIICtI to he dOJIU hefc 

ictich s pemsesRion, the Piesideid licieby makes the followitig iulcn legkIIatin the iitctllO(I 

of recruitment to tIme Group 'D' posts 11% tIte Dcpam IUJCIII (if 105t5 VIiI1ISIIY () 

ConimuiiiCti0s, namely 

Short title and Commencement .-- (1) These rules may bc ca lled DcpartnlCflt of 

l'o.sts (Group 4 D' Posts) Recruitment Rules, 2002. 	 •: 	• 

(2) They shall come into force on the dale of their publication iii the O11ic1 Gazelle. 

Application -- 'litese i miles shall apply to the 1)0515 lip cCified in Coluuiii 1 of the 

Schedule aniicxcd to these rules. 

• • Nutnbcr of .  Posls their clmssiuicaliOi1 and scale of I'Y .-- 1l)C i muinher of pusI, 

their classification and the cale of pay attached thereto shall be as specilieti itt Colynins 

2 to 4 of the said Schedule. 	
0 	 -. 

4 	 4 



Inn I ) jUf Ii 	Irc.jqi ' 
	 minfl 	ilr}i 	frn 	'lr p,i4 

t : 

I 

Mct of cei'tcit, ago lii nit,' 	iaUtieatioirn, etc. .-- The mc 
itinitnicnt, age limit, qtlalJticationn uid o0lor-millurs rclating to the said poats 
as spccified in Columns 5 t o 14 of the said Schedule. " 	 •14'. 

.DisqiialiIions. No person, 
 

I. 	 NA  

(a) 	who, has entered into CL Co iiatcl a marnago with a pon hang a 
FipOU8P Iwin, or 

(b) 	who, 	Opotifte. living, has cntczcd into or conlractcd a mirrrngc 
\ithail person,' 	. 

shall be cligblc for appointment to (lic sakl'pot: 

Ided that th Central (Jovci'nmeiU may, if satisflcd that such :aie is 
pnnlssib1e uijdc the pernoiiat Jaw al)l)hicahtc IC) SUCh person and (lie oilier )iily to the 
inarriagc au(l filerv,  are other grouiids for no hW, CNcnijli any person frniii (lie nx;nilinii 
of this rule. 	 - 

Rcquircnicic to serve in the Army Postal Scrvicc .- Any person appointed tq 
(lie JJosts spccilicd ii the said Selicti tile shiaU be 1.iabl to ncc hi the 	iii Postal Service 
in India or abroad, a.,j required, 	 . 	 . 

Power to Relax 	Where tho Central (Jovcriuncnt is of the opinion that j : ill 
necessary or expedient so to do, it may,' by order, and, for rcasons to be rccocdcd in. 
wriling, rçlax any of tk provisions of these rules with respect to any class or category of 
persons. 

Saving ..- Nothing in these lules sliaU affect reservations and other conccssioni 

required to be provided for the Scheduled Castes, the Schedules Tribes, (lie Other' 

Backward Classes, (ho Ex-Serviceinan and other categories of J)Cff101Ifl in accordance with 
the orders issued by the Central (Joveniwent from time to lime in (In!; regard. 



SCHEtJLE 

6  
!' 

(ReLaxab!e for C'ven-nent servants urro 	applicable 
I35.yenrs in accardzncc with orders or  

School 
instructions 	issued 	by 	the 	Central 
Govrnntep frothu tfme). or its 

- 
Note:j- The crucial dare for deteruinfrg 

- 

E r  
the 	ige limit shall in .:cJ 	case be the 

frorr 
closing -date forTrept of applications I 

recoized 
froni 	candidates in r 	(d not the SChOOL 
ciosin 	dare 	pruscrjbJ 	for 	those 	in I AssarrL Mehaia 	ic 	PradJL I Mizbrant, 	Mticu-. 	Naaland, 	Ttipura. j 
Slkk a. :LaJi Di-ision 

If 
ofJammu andy. 

KashrjrSate. Lahajil and Spiti disicyj I 	IL 
and Pan 	Suh-di'$j0 	cfCKmba district 
of 	}rnachai 	Prades 	Andaman 	& 
Yicobar IsLand.'s zd 

. 2. in the case of rerrq made 1hrou 	 I e 	ErPki ZA c, zige. 	the 	CTUC 	- 

-. 
tM

1 	• ZS_•_ , -- 

- 	 - -- 

PART-I- Posts of Circ'e and Administwiv Offices  

	

Nane of Posts 	Number a Classifica Scale of Pay 
Posts 	tion tether 

selectio 
byrni 

seltio 

seniorfr 
OrflOn 

j on 
post 

1. 	Ordcrjjesj 
Packersfpeons 

2. 
100* 

(2002). 

'Subject 
to 

vaxicn 
dcpcndet 

On WOri( 
load 

I 	••-. 	3 4.. 
General R3.2550-55- 
Central 2660-60- 
Set-vice 3200/- 
Gou 

Non- 
Gazetted 

a 
Not 

appii-
cabie 

- 	 -- .-. Age limit for citrect recnnts 	. 
• 	benefirof  

years  • 	- 	. 	
- of sce 

admissibte 
under rule 

- 	30 of the 
Central 
CNU _i 	Sic 
(Pension) 
P]e 1QT) 

Educatic, 
andother 
qualif car on 
required for 
direct recruits 

It 

- 	1- 
	S 	

C) () 1 lie l)irc[(')f POSI"11,  
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2. 
Sai2.iW 	S2flf/ (2002) 

General 
Central 

Chowkicar: *atchmanj' Senice  
Ga den r.Ma1i Water SuTcject Group 
man!Bli.iaoo. I  to 

vathrjori Non.- 
dependent Gazetted 
on 

Desirable 11 Rs2550- Not 	1825 	YCrs Not 
55-2660-- atrnlicabie app1ic.3b1e 
60-3200/- (Rthxable 	for 	Government Primary 

servants 	upto 	35 	years 	in School 
• accordance 	ith 	orders 	or standard pass 

instructions 	issued 	by 	the 
• Central Government fl-cm thnc 

• tothne) 
••.::. I 	H 

Note: 1. The crucial date for 
• determining the age limit shall 

in each cascbc the closing date 
for receipt of applications from M. 

	 j 
candidates in India (and not the 

- 

closing 	date 	prescribed 	for 
thoste in Assam, Menhalava, Z 

Arunachal Pra.de.A ifizoram. 
athpur, 	Naga1nd, 	Tripura, •. 

.i.k'urn, 	Lad.akn 	Division 	of 
• 	 Jammu 	and 	Ka.hthE State, 

Lahanl and Spiti district -and :.• 
Panni Sub-diision of-Chamba 
.disthct of Himachal Pradesh, 

• Andaman and Nicobar Islands 
and Lakshadweep). 

2. In the ease of rcniitment 
made throu h the Emplonent 

I Exchari, the crucial date for 
determining the age limit shall II 
be the last date upto which 

• Employment 	Exchange 	is 
asikedtosuoT 	flames_I 
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The method 

I 
A tcz shall be held to der 	ine the Worki eligibility of th holding the post specified against SLN0.2 ft lEr  uth posts. In case the suitable candidates are not found to fill up the past 

specified below :- 

(1) 	75% of the vcazicjes rernair3ing unfilled after rccruitrn 
from emPlOYe= mention&j at SLNo.2 shall be flied by Gran Dak Sevaks of the Recruiting Diisjon or Unit where such vaccja 	Occu failing iiich by Granijri Dak Se'vaks of th neipop 	Diision br Un by 

(ii) 	25 1 6 of the vacancies 	 after of employees mentioned at SLNo.2, such vaciR shall be flied o by s 	tic cum-enicj in the folloing order: 

by casual Lbourm with temporarj status of the rccnti& d±ision or unit falling which, 
by full-time casual labourers of the recruith d±ision 

byfl1flnecasullaboofthe . 
dx 	n or unit failing which, 

by part-dine Casual Labour of the ctug - 

12 

Not 
applicab1 

(iii) 	by direct rcijtme.nt 
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-/ 	IN THE CENTRAL ADMIPITTZ1ziiBUNAL 

GUWAHAT! BENCH: GLTWAHATI 

In the matter of: - 

O.A. No. SI of 2006. 
• • 	 Shri Badal Chakraborty &Ors. 

-. 	 Applicants. 

• 	 Union of India and Othe. 
............Respundents. 

-AND- 

In the matter of: - 
Rejoinder stibmitied by the applicants against 

the written statement submitted by the 

The humble applicants above, named most humbly and respectfnily state 

as under; 

That with regard to. the statements made in paragraph 2 of the written 

statement, the applicants beg to state that the respondents have fairly 

admitted that the applicants were granted temporary status w.e.L 

29.11.1989 on the basis of the judgment and order of the Honble Supreme 

Court, which is also evident from the list annexed to the written statement 

as A nexure-i 'It is also clearly evident from the Annexure- 3 to the O.A. 

that the said judgment and order dated 29.11.1989 of the Apex Court has 

clearly spelt out that aftei rendering three years continuous service with 

temporary status the casual labourers shall he freated at par with the. 

temporary Group 'D' employees and would be entitled to such benefits as 

are admissible to Group 'iY employees on regular basis. As such these 

applicants are entitled to all the benefits, admissible to Group '17 



' 	

- 

• 	entployces on regular basis w.e.f. 29.11.1992 and are letimatc and 

bonafide expect.ant for regularizauon of theft service. This, has further 

been confirmed in CircuLar No. 45-95,/$7-SP8-1 dated 12.04.1991 

communicated, by Chief Postmaster CcncraL NE Circle, Shiliong vide 

•  letter No. St.aui/43 1/76/Corr. Dated 08.12.199. Thereafter i.be .  only thing 

remains is the regiikirizatiOn of services of the applicants WhiCh is not a 

new recruitment but a case of absorption/regularization only. Therefore 

the Circular dated 30.01.2002 and the rules therein, as referred to by the 

respondents are neither relevant nor applicable in the instant case. 

2. 	That the applicants . categorically deny the statements made in paragraph 

16, 7 8, 9 and 10 of the written statement and most respectfully beg to 

submit that the applicants have already rendered continuous services for 

about 18 years by now as casual labourer out of wliichfor about 14 years 

with temporary status as well, As such they have already acquired 

valuable right for regular absorption/regularization which they ar 

legitimately entitled to as per . the settled position of law. The . Chief 

Postmaster General also approved the proposal of absorption/ 

regularization of the applicants in File No. WF-9 (A.T) dated 26.07.2005 

wherein the CPMG hs.fuither observed that the services of the applicants 

have been utilized against essential nosts in the de'nartrne'ntal canteen. t is •z. 
also relevant to mention here that the very fat that the services of the 

applicants are being utilized for long 18 years, clearly indicates that the 

joM are of permanent nature and against regular posts. l't"iscategoricaBy 

submitted that regular Group 'D' post as well as regular post of Gramin 

Dak Sevakre very much available under the disposal of the respondents 

and 'there are no impediments whatsoever in absorbing or regularizing the 

service of the applicants, more 59 when there haG been a specific:approvai 

of the competent 4ithou1ty and the posts also do ecist and on the top of 

that the services of the annlicants have been extracted for lon4,,  '18 years in  
£1. 	 • 	1 

temporary capacity. Even thereafter the vague contentions of the 

I 	- 	'• 



• respondents regarding seniority, screc irig committees approval etc. and 

consequent non-cons!deràiion of regularizauon of service of the 

applicants are not sustainabiewhich are malMide, arbitrar, unfair, illegaL 

opposed to the settled position of law and violative of the principles of 

naturallusilCe. 	 .. 

That the applicants categorically den the statements made in paragraph 

12, 13, 14, 15, 16 and 17 of the written statement and further beg to state 

that the Hon'hle Apex Coirt has categorically spelt out that  after 

rendering three years service with temporary status, the incumberts are 

entitiec to such benefits as are admissible to Group 1D employees on 

regular bai&, The CPMG NE Circle has also made specific mention in.File 
1'.T.. IA7V 0 / A T' 	 ')iZ (? ')flfl i3 	 ii...... 	 i..-. 1..0 VL—ese1pcn 	ta 

absorbed/regularised as Group 'D' officials of Agaxtala Division against 

existing icandes. which the respondents have also admitted in para 14 of 

the  written statement. It is submitted that there are also posts of Group 'tY 

fring vacant against which the services of the applicants can be 

regtilarised Thereafter nothing remains for the respondents to interpret 

otherwise and as such their contentions that the absorpflon/regu1rization 

of the appcnt depend upon certain rules and regulations and that mere 

• represenEatins cannot confer any right upon the applicants, for their 
V 

 absorption are beyond their jurisdiction and violative of  the Ron'ble 

Couifs direction and departmental decision. V  

4. 	That the applicants categorically deny the statements made in paragraph 

191 20, 21, 22, 23 and 24 of the written statement and begs to submit that 

the applicants are legitimately entitled for their regularization,/ absorption 

in Gfoup 'D' posts for the reasons slated in the preceeding paxagiaph 

V  hereinabove, and deniat of the same is unfair, fflegaL arbitrary 
V 
 and 

opposed to the principles of natural justice. The applicants are entitled to 

i 



the reliefs prayed for and the Original Application deserves to be allowed 

with costs., 

5. 	That under the facts and drcurnstances stated above, the Original 

Application deserves to be allowed with costs. 



VERIFICATION 

I, Shri Bidal Chaladborty, Sb- Jagannath Chakraborti, aged about 38 

rears. resident of F&.T Quarter No. 14, Block No. 3 Siddi Ashran PC)- 

Agartala-.?, Tripura, applicant No. 1, in the instant application duly 

authorized by the others to verify the statements made in the rejoinder, do 

hereby verify that the statements made in paragraph 1 and 5 of the 

rejoinder 	 . i-i. 	1. 	 .4 	 , 	 •L e 	 ie.oitc Th& 	.L 	ILtLLLWLC 

submission before the 1-Ion ble Inbunal, i have not suppressed any 

ni_aterial fact 

And i sign this verification on this the ___ day of4-2007. 
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MEMORANDUM OF APPEARANCE 

\. 

Date: . .c/4/ 
To, 

The Registrar 
Central Administrative Tribunal 
Bhangagarh, Rajgarh Road, 
Guwahati. 	 fi1Eourn 

IN THE MATTER OF: 	C~OurAwl 

O.A. No. 	'j 	of 200 

-------Applicant 

b 	 - 

 

Vs -  

Union of India & Others 

Respondents 

I, M. U. Ahmed, Addi. Central Govt. Standing Counsel, Central 
Administrative Tribunal, Guwahati, hereby enter appearance on behalf of the 
Union of India & Respondents Nos. ,- in the above case. My name may 

- lndly be rioted as Coun& and Shown as Counsel for the espondent/s. 

(Motin kd-Diin Ahmed) 
Addi. C.G.S.CI 

I 


